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 12.40  hes..

 COMMITTEE  08  PRIVATE  MEM-
 BERS'  BILLS  AND  RESOLUTIONS

 TWENTY-FIRST  REPORT

 आओ  बना देव  प्रसाद  बर्मा  (आरा):
 अध्यक्ष  महोदय, मैं  गैर-सरकारी  सदस्यों  के
 विधेयकों  तथा  संकल्पों  संबंधी  समिति का
 इक्कीसवां  प्रतिवेदनप्रस्तुत  करता  हूं  ।

 12.40)  hrs.

 METRO  RAILWAYS  (CONSTRUC-
 TION  OF  WORKS)  BILL

 THE  MINISTER  OF  RAILWAYS
 (PROF,  MADHU  DANDAVATE):  I
 beg  to  move*

 “That  the  Bill  to  provide  for  the
 construction  of  works  relating  to
 metro  railways  in  the  metropolitan
 cities  and  for  matters  connected
 therewith,  be  taken  into  considera-
 tion.”

 Since  the  Railways  found  that  the
 surface  transport  facilities  are  inade-
 quate  to  meet  the  requirements  of  some
 of  the  metropolitan  cities,  it  was  found
 necessary  that  we  should  go  aheat
 with  the  metro  railway  scheme  and
 beginning  has  already  been  made  in
 Calcutta.

 When  the  scheme  was  taken  up,  it
 was  a  new  experiment  and  it  was  not
 envisaged  that  certain  legal  difficulties
 would  arise.

 There  is  alrady  in  existence  a  legis-
 lation  which  provides  for  the  acquisi-
 tion  of  lands  for  purposes  of  railway
 projects  and  so  many  other  projects  but
 certain  provisions  of  Act  of  1894  are
 not  adequate  to  meet  with  the  require-
 ments  of  construction  of  metro  rail-
 way  in  places  like  Calcutta.  For  in-
 stance  one  of  the  main  difficulties  is

 that  according  to  the  present  acquisi-.
 tion  laws,  if  any  land  owner  has  a
 particular  piece  of  land  and  if  he  wants
 to  undertake  any  construction  activi-
 ty,  he  can  dig  the  land  to  any  depth.
 He  can  make  the  construction  upto  any
 floor.  When  he  owns  a  piece  of  land
 he  owns  it  from  hell  to  heaven  subject
 to  the  Town  Planning  laws  and  other
 laws.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  What  about  minerals?

 PROF,  MADHU  DANDAVATE;  That
 is  a  different  thing.  These  are  extren-
 eous  factors.

 One  who  owns  a  piece  of  land  can
 go  upto  heaven.  Therefore  it  was
 found  necessary  that  a  new  legislation
 should  be  brought  in  which  certain
 aspects  of  the  metro  railway  contruc-
 tion  be  taken  note  of.  For  instance  one
 of  the  difficulties  of  the  Railways  is  that
 when  we  want  to  construct  under-
 ground  railway,  it  is  not  necessary
 for  us  to  have  surface  use  of  the  piece
 of  land  but  we  want  to  use  only  the
 land  below  that  piece.  There  is  no
 legislation  today  which  gives  to  the
 Railways  or  to  any  other  Department
 of  the  Government  exclusive  right  of
 the  use  of  land  below  a  particular
 piece  of  land.

 There  is  another  difficulty.  We  are
 also  guided  by  the  Railway  Act  and
 according  to  Section  7  of  the  Railway
 Act  if  we  want  to  undertake  any  con-
 struction  activity  and  if  any  other  im-
 movable  property  is  actually  involved,
 unless  we  are  able  to  go  through  the
 legal  proceedings,  it  is  not  possible  for
 us  to  go  ahead  with  the  construction
 activities  and,  there  we  have  to  take
 recourse  to  the  legislation  that  exists
 to  day.  They  are  not  adquate  to  meet
 the  requirements.  Sometimes  when
 the  underground  railway  construction
 work  is  going  on,  it  is  very  necessary
 from  the  point  of  view  of  safety  and
 security  that  some  of  the  occupants  of

 *Moved  with  the  recommendation  of  the  President.
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 land  on  the  surface  are  shifted  to
 some  other  locations.  Temporary
 accommodation  is  to  be  provided  to
 such  people  and  only  when  the  tunnels
 are  constructed  and  metro  construction
 work  is  over,  then  only  they  can  be
 brought  back  to  the  original  site.  Now,
 there  is  no  provision  in  the  existing
 legislations  in  which  all  these  arrange-
 ments  can  be  made  and,  therefore,  for
 that  also  certain  provisions  are  to  be
 made.  In  addition  to  that  there  are
 certain  difficulties  in  procedures.  For
 instance,  no  doubt,  certain  changes
 have  been  made  in  the  Constitution  on
 the  basis  of  which  the  word  “compen-
 sation”  has  been  eliminated  and  rightly
 eliminated  from  the  statute.  But  at
 the  same  time  when  we  acquire  a
 certain  piece  of  land  and  some  amount
 is  to  be  paid  to  the  land  owner,  what
 exactly  should  be  the  quantum,  what
 price  is  to  be  paid,  if  the  dispute  arises
 to  whom  it  is  to  be  referred,  which  is
 the  final  authority,  these  are  the  points
 that  are  to  be  undergone.  Similarly
 in  the  co-ordination  and  construction
 work  of  the  metro  railways  certain
 element  of  planning  and  Co-ordination
 is  involved.  On  those  points  certain
 advices  are  to  be  given  to  the  Govern-
 ment  and  to  the  Railway  administra-
 tion.

 As  far  ag  Metro  Railway  is  concern-
 ed,  though  at  present  we  are  under-
 taking  the  construction  activity  only
 in  Calcutta,  there  can  be  other  Metro-
 politan  regions*in  which  similar  activi-
 ties  can  be  undertaken.

 Keeping  in  view  81  these  future
 prospects,  we  have  to  formulate  a  le-
 gislation.  We  have  to  define  what
 is  the  competent  authority  before
 whom  the  claims  can  be  preferred.
 Suppose  there  is  some  dispute,  what
 ig  to  be  the  arbitration  machinery  to
 which  the  matter  could  be  referred
 to?,  All  these  have  to  be  considered.
 As  far  es  the  Planning  and  Coordina-
 tion  is  concerned,  we  should  know
 what  is  to  be  the  composition  of  the

 Advisory  Board,  what  are  its  powers, how  they  should  function  and  so  on.
 All  these  have  to  be  spelt  out.

 This  is  a  simple  Bill  which  only
 tries  to  meet  the  requirements—the
 legal  requirements—of  the  construc-
 tion  work  that  is  already  going  on,  in
 order  to  see  that  the  construction  work
 should  not  be  delayed  and  to  see  that
 necessary  funds  are  made  available.
 It  is  only  with  this  purpose  that  1
 place  this  Bill  before  the  House.  So,
 I  commend  this  Bill  for  the  considera-
 tion  of  the  House.  I  move.

 MR.  SPEAKER:  Motion  moved:
 “That  the  Bill  to  provide  for  the

 construction  of  works  relating  to
 Metro  railways  in  the  metropolitan
 cities  ang  for  matters  connected
 therewith,  be  taken  into  considera-
 tion.”

 Before  we  take  up  further  discus-
 sion,  I  wish  to  point  out  that  there
 are  three  amendments,  Nos.  1,  7  and
 8.  The  first  amendment  is  by  Shri
 Ram  Kishan  for  circulation.  He  is
 not  here.  So,  it  is  not  moved.  Amend-
 ment  No.  7  is  by  Shri  Vinayak  Prasad
 Yadav.  That  is  also  for  circulation.
 He  15  not  here—so,  it  is  not  moved.
 Then,  the  next  amendment  is  by  Shri
 B.  P.  Mandal.  He  is  also  not  here.  So,
 they  are  not  moved,  Amendments  on
 clauses  will  come  up  later.  This  is  at
 the  very  threshold.  They  want  the
 Bill  to  be  circulated  for  consideration.
 They  are  absent.  Therefore,  they
 are  not  moved.  Now,  Shri  Janardhana
 Poojary.

 SHRI  JANARDHANA  POOJARY
 (Mangalore):  I  am  not  going  to

 oppose  the  Bill.  But,  at  the  same
 time,  1  take  into  consideration  the
 hurdles  which  the  Government  is
 going  to  have  while  constructing  this
 underground  railway.

 But,  at  the  same  time,  we  must  take
 into  consideration  certain  other
 aspects,
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 We  heard. in  this  House a  few
 minutes  earlier  as  to  how  we  are  fac-
 ing  acute  shortage  of  ०००]  as  well  as
 energy.  It  is  a  matter  of  concern  for
 us  because  there  is  acute  shortage
 both  of  coal  as  wel]  as  electric  energy.
 I  am  told  that  huge  amount  of  these

 ,  are  going  to  be  spent  on  the  project.
 Without  having  sufficient  stock  of
 coal  and  provision  for  energy,  is  it
 profitable  in  the  long  run  to  have  this
 scheme?

 Further,  as  he  knows,  certain  trains
 have  been  stopped  for  want  of  coal  and
 for  want  of  electricity.  Running  of  the
 trains  have  been  stopped  not  only  in
 Maharashtra,  but  also  in  other  parts
 of  the  country,  including  Karnataka.

 We  have  received  numerous  _  tele-
 grams  from  the  people  of  Karnataka
 about  the  stopping  of  the  running  of
 the  Mysore-Chamarajnagar  train.  We
 should  know  whether  the  Government
 is  putting  sufficient  funds  to  complete
 this  project.  After  taking  into  con-
 sideration  all  the  provisions  of  the
 Bill,  1  feel  that  the  House  will  be  with
 him,  so  far  83  the  removal  of  the
 hurdles  are  concerned.  But,  I  may
 submit  one  thing.  So  many  people
 will  be  affected;  so  many  will  have  to
 be  evicted  from  this  area  where  the
 construction  work  is  going  to  be
 undertaken.  Now,  in  their  case....
 CUnterruptions)

 PROF,  MADHU  DANDAVATE:
 Nobody  is  staying  underground.

 MR.  SPEAKER:  They  will  stop
 staying  underground.

 SHRI  JANARDHANA  POOJARY:
 The  people  who  are  residing  in  the
 surface  will  be  affected.  At  least  in
 some  places  these  people  will  be
 affected.  Under  the  circumstances,
 what  provision  is  made  by  Govern-
 ment  so  far  as  their  rehabilitation  is
 concerned.

 Further,  as  regards  payment  of
 compensation,  I  do  not  think  that
 Government  hag  made  a  proper  pro-

 vision,  While  considering  payment  of
 compensation,  I  want  to  know  whe-
 ther  government  is  taking  into  con-
 sideration  the  market  value  of  the
 land  or  whether  it  will  be  the  dis-
 cretion  of  the  commission  or  any  other
 authority  appointed  under  this  Bill.

 प  the  authority  is  going  to  fix  the
 compensation,  then  there  would  be
 the  injustice?  So  far  as  the  provi-
 sions  of  the  Bill  are  concerned,  I  do
 not  think  that  there  is  sufficient  pro-
 vision  made  or  sufficient  steps  taken
 to  give  sufficient  compensation  to  the
 people  who  are  affected  by  this  pro-
 ject.  As  far  as  another  aspect  of  the
 matter  is  concerned,  the  authority  in
 Calcutta  Underground  Railways  has
 asked  the  public  sector  undertak-
 ing—the  Electronics  Corporation—to
 manufacture  sophisticated  equipment
 for  their  automatic  train  protection.
 Such  an  equipment  is  q  feature  to  the
 underground  railway.  Instead  of  im-
 porting  such  an  equipment  at  high
 cost,  the  railway  authorities  should
 approach  the  Electronics  Corporation
 to  do  the  needful.  I  ask  the  Govern-
 ment  whether  they  woulq  take  intc
 consideration  this  aspect  of  the  pro-
 ject  also.  Further,  as  you  know,  due
 to  monsoon  rain,  most  of  the  roads
 are  inundated  and  even  in  the  middle
 of  1  the  city  gets  paralysed.  Now,
 the  project  is  being  undertaken  in  the
 city  of  Calcutta  in  order  to  remove
 the  bottle-necks  in  traffic.  May  I  ask
 the  hon.  Minister  whether  Govern-
 ment  has  taken  sufficient  steps  to  see
 that  they  have  got  sufficient  funds
 and  whether  he  has  sought  any  help
 from  the  World  Bank  in  order  to  see
 that  the  construction  work  is  com-
 pleted  without  any  hurdle,  I  am  told
 that  the  World  Bank  has  not  come
 forwarg  and  even  they  are  not  for
 any  underground  construction  of  rail-
 ways  in  India.  On  the  contrary,  the
 World  Bank  has  discouraged  the
 underground  railway  construction.
 They  have  already  asked  the  Govern-
 ment  not  to  undertake  any  under-
 ground  railway  construction.  In
 these  circumstances,  I  want  to  know
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 whether  Government  is  going  to  com-
 plete  this  project  within  a  specified
 time-limit.  If  so,  what  is  the  time
 limit  or  within  what  time  is  the
 Government  going  to  complete  this
 project?

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil);  What  has  the  World  Bank  got
 anything  to  do  with  this?  Let  them
 go  to  hell.

 MR.  SPEAKER:  I  do  not  think  the
 World  Bank  is  prepared  for  that.

 This  is  merely  an  enabling  Bill.
 Nothing  more  than  that,

 They  are  taking,  some  little  power.
 (Interruptions)

 SHRI  JANARDHANA  POOJARY:
 Even  then,  we  must  have  sufficient
 funds  to  pay  the  compensation  to  the
 people  who  are  affected.

 This  Bill  I  speaks  about  the  re-
 moval  of  the  hurdles  which  are  com-
 ing  in  the  way  of  implementation  of
 he  project.  Under  the  circumstan-
 es,  am  I  not  justified  in  my  submis-

 sion  that  sufficient  funds  must  be
 made  available  for  the  completion  of
 the  project?

 Further  I  would  ask  the  Minister
 one  thing.  He  has  taken  up  the  pro-
 ject  now.  I  am  not  against  this.  At
 the  same  time,  there  are  so  many
 projects  being  undertaken  by  the
 Railways.  So  far  as  Mangalore-
 Hasan  line  is  concerned,  as  you  know,
 under  what  phase  it  has  gone.  This
 project  has  already  taken  about  ten
 to  twelve  years  for  the  completion.
 If  this  is  the  rate  of  phase,  then  my
 submission  would  be  this.  How  much
 time  will  this  project  take  for  the
 completion  of  this  project?  That  is
 why  unless  there  is  sufficient  fund  it
 may  not  be  completed.  For  that  pur-
 pose  I  am  asking  whether  any  help
 was  sought  from  the  World  Bank.
 While  taking  up  the  Hasan-Mangalore
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 tailway  line  project  the  funds  meant
 for  that  project  were  diverted  to
 Northern:  India  for  some  other  pro-
 ject.  Under  these  circumstances  8150
 I  am  asking  whether  Government  is
 seriously  taking  up  this  project.  Is
 the  Planning  Commission  going  to
 provide  sufficient  funds  in  the  com-  _
 ing  years  to  complete  this  project.

 PROF,  MADHU  DANDAVATE:
 Sir,  the  Bill  15  about  railway’s  under-
 ground  activities.

 SHRI  JANARDHANA  POOJARY:
 You  must  undertake  the  underground
 activities  very  seriously  otherwise
 they  may  meet  the  same  fate  as  had
 happened  in  the  case  of  Hasan-
 Mangalore  railway  line.  Then  we
 should  not  wait  for  the  people  of  Cal-
 cutta  to  agitate  against  this  project.
 In  that  context,  I  am  submitting  these
 facts.

 Further,  there  are  so  many  projects
 which  have  not  been  taken  up.  I  am
 very  particular  about  Mangalore-~
 Merora  railway  line.  I  would  like  to
 know  whether  you  have  given  any
 thought  so  far  as  these  projects  are
 concerned.  I  am  not  opposing  this
 Bill  but  while  supporting  this  Bill  I
 would  like  to  once  again  submit  that
 this  Bil]  should  not  become  a  hurdle
 so  far  88  payment  of  compensation  is
 wuuctoned,  People  who  are  going  to
 be  affected  must  be  suitably  compen-
 sated  end  much  damage  should  not
 be  done  to  the  properties  which  are
 going  to  be  affected,

 SHRI  BAPUSAHEB  PARULEKAR
 (Ratnagiri):  Mr.  Speaker,  1  rise  to
 support  this  Bill  which...

 MR,  SPEAKER:  You  may  continue
 your  speech  after  lunch  break.

 The  House  stands  adjourned  to
 meet  at  14.00  hrs.  of  the  clock,

 13.00  hrs.

 The  Lok  Sabha  adjourned  for
 Lunch  till  Fourteen  of  the  Clock.
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 METRO  RAILWAYS  (CONSTRUC-
 TION  OF  WORKS)  BILL-—contd.

 SHRI  BAPUSAHEB  PARULE-
 KAR:  While  supporting  this  Bill,  I
 want  to  make  a  few  suggestions,
 regarding  the  policy  adopted  by  the
 hon.  Railway  Minister  in  laying  down
 the  procedure  for  the  acquisition  of
 properties  necessary  for  the  construc-
 tion  of  the  metropolitan  railways.
 The  said  policy  I  find  has  been  refject-
 ed  in  chapter  IV.  It  is  stated  in  the
 statement  of  objects  and  reasons  that
 under  the  Railways  Act  there  was  no
 Permission  to  construct  any  railway-
 line  on  private  property  unless  it  was
 acquired  and  it  was  to  be  acquired
 under  the  Land  acquisition  Act.  In
 this  Bill  there  are  provisions  made  for
 acquisition  and  the  Land  Acquisition
 Act  is  to  be  made  not  applicable.  A
 summary  procedure  hag  been  laid
 down.  The  reasong  given  for  this  are
 not  very  happy.  It  has  been  stated
 that  the  procedure  under  the  Land
 Acquisition  Act  is  long  drawn  out
 and  costly  and  the  whole  procesg  in-
 volves  time.  The  third  and  the  main
 Treason  given  is  that  the  acquisition
 is  merely  the  right  of  a  user.  The
 third  ground  given  does  not  seem  to
 be  correct  if  we  read  the  provisions  of
 the  Bill.  In  clause  21,  there  is  a  provi-
 sion  for  demolition  of  a  building
 standing  on  the  land  and  for  that  pur-
 pose  there  is  a  provision  for  acquisi-
 tion.  This  statement  that  this  Bill
 provides  only  for  the  acquisition  of
 right  below  the  ground  is  प्रण
 correct.

 Coming  to  the  question  of  long  pro-
 cedure,  I  may  say  that  the  provision laid  down  in  this  Bill  is  s9  complicat- ed  and  clumsy  that  it  does  not  cut
 short  the  Jong  drawn  out  procedure,
 If  we  reag  the  entire  scheme,  we  find
 that  a  notification  has  to  be,  issued
 by  the  Central  Government  and  after
 issuing  that  notification,  the  person
 concerned  jis  given  an  opportunity  to
 be  heard  within  21  days.  The  com-
 petent  authority  will  then  refer  the
 matter  to  the  Central  Government

 and  the  Central  Government  will
 again  issue  a  notification  and  after
 the  issue  of  the  notification  §  the
 arbitrator  will  decide  the  compensa-
 tion  and  after  the  compensation  is
 determined  the  railway  authority  gets
 the  right  to  take  possession  of
 this  particular  property.  If  we
 compare  these  provisions  with.
 the  relevant  provisions  of  the  Land
 Acquisition  Act,  it  would,  prima  facie,
 show’  that  the  procedure  which  is-
 laid  down  in  the  Land  Acquisition
 Act  is  more  simpliciter  and  under
 that  particular  provision,  the  land:
 could  be  acquired  more  easily  and
 more  quickly.  Apart  from  this,  there-
 are  provisions  in  the  Land  Acquisition
 Act  under  which  the  Emergency
 clause  can  also  be  applied  and  _  the.
 possessions  could  be  taken.  But  apart
 from  that,  my  main  grievance  against
 the  procedure  which  is  laid  down  is:
 mainly  based  on  three  grounds.

 We  find  that  in  these  days,  there
 is  a  tendency  of  the  Legislature  0.
 oust  the  jurisdiction  of  the  Courts  and
 we  find  that  this  tendency  is  on  the
 increase.  Sometimes  we  feel  that  the
 legislative  bodies  have  developed  an
 allergy  for  the  courts  and  we  find  a
 clear  reflection  of  that  in  this  Bill.
 If  we  read  this  particular  Bill,  in
 more  than  one  place,  we  find  that  the.
 Court’s  jurisdiction  in  many  cases.
 has  been  ousted.  If  we  read  the  first
 provision  of  Chapter  111,  we  find  that
 even  if  the  notification  is  illegally
 issued  or  the  notification  is  issued  not
 following  the  procedure  which  is:
 laid  down,  this  particular  clause  lays.
 down  that  the  court  shall  have  no
 jurisdiction  to  enquire  and  decide  the
 issue,

 With  reference  to  compensation  or
 value  or  the  amount  even  in  that  case
 the  jurisdiction  of  the  courts  has  been
 ousted.  But  strangely  enough,  the
 jurisdiction  to  decide  the  apportion-
 ment  between  the  two  disputants  is.
 left  to  the  Court.  I  do  not  under-
 stand  the  propriety  of  this  discrimi-
 nation.  Apart  from  this,  I  really  feel
 that  the  rights  of  the  citizens  of  this
 country  are  being  very  lightly  dealt.
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 with  in  this  Bill.  I  feel  that  nobody's
 Property  can  be  acquired  so  lightly
 and  that  too  without  giving  him  a
 ‘reasonable  notice  in  fact.  If  we  read
 ‘this  particular  Bill,  we  find  that  in
 fact  no  notice  is  provided  to  the  per-

 sone,
 whose  property  is  being  acquir-

 wed.

 SHRI  SAUGATA  ROY
 .pore):  Ten  days’  notice,

 SHRI  BAPUSAHEB  PARULEKAR:
 उ  said  notice  in  fact  and  not  notice
 in  law.  When  publication  is  made  in
 the  Gazette  we  presume  that  he  knows
 it  because  whatever  comes  1  the

 ‘Gazette,  everybody  is  presumed  to
 “know  that.

 This  particular  clause  mentions  that
 the  notice  shall  be  published  in  the

 “Central  Gazette  and  then  the  sub-
 section  mentions  that  the  substance

 ‘of  it  shall  be  published  subsequently;
 no  time  has  been  given.  But  the  ob-
 jections  have  to  be  given  within  21

 ‘days  from  the  publication  in  the  Cen-
 tral  Gazette  that  is  published  at
 Delhi.  Let  us  take  Mr.  Saugata  Roy
 or  somebody  who  stays  in  a  gully  in

 ‘Calcutta.  Will  he  come  to  know  of
 ‘this  from  the  Gazette  published  in
 “Delhi  within  21  days  and  if  within
 that  period,  he  is  not  in  a  position
 to  give  his  objection,  his  rights  are
 gone.  I  would  like  to  know  whether

 -this  will  be  proper.
 As  everybody  knows,  under  equity

 ‘and  under  common  law,  nobody’s
 rights  can  be  taken  away  so  lightly.

 “Therefore,  I  would  reques;  the  ‘hon.
 “Minister  to  make  a  provision  that  the
 copy  of  the  notification  or  copy  of
 the  substance  of  the  notification  shall
 be  issued  to  the  person  concerned  or
 to  the  persons  having  interest  in  the
 particular  land  which  ig  going  to  be

 “acquired  and  only  then  this  period  of
 21  days  shoulg  be  made  applicable.

 There  is  another  thing  which  I
 would  like  to  mention.  There  is
 again  a  tendency  of  mgking  a  provi-

 ‘sion  in  every  Act  for  some  retired
 High  Court  Judges  and  it  is  “peing

 (Barrack-
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 done  here  also.  1  do  not  know  why
 there  is  going  to  be  appointment  of
 arbitrators.  Are  the  courts  not  com-
 petent  enough  to  decide  the  quantum
 in  this  particular  case....

 SHRI  रू.  P.  UNNIKRISHNAN
 (Badagara):  They  are  over-worked.

 SHRI  BAPUSAHEB  PARULEKAR:
 They  are  over  worked,  But  at  the  same
 time  we  find  that  the  work  of  ap-
 portionmnent  to  decide  the  rights  of
 the  partieg  is  left  over  to  the  courts
 of  the  original  jurisdiction,  The  ar-
 bitrator  who  is  to  be  appointed  would
 be  a  retired  High  Court  Judge.  If  a
 High  Court  Judge  can  decide  the
 question  of  compensation,  he  can
 very  well  decide  the  question  of  ap-
 portionment.  But  this  Bill  makes
 this  particular  discrimination,  I  do
 not  know  why?

 There  is  one  More  clause  in  this
 Bill.  When  we  come  to  clause  by
 clause  consideration,  I  will  make  my
 submissions.  There  is  a  blanket
 clause  that  no  civil  Court  ghall  have
 jurisdiction  to  grant  an  injunction.

 I  can  very  well  understand  that  in
 cases  of  emergency  such  clauses  are
 necessary.  provided  the  work  which
 an  officer  is  doing  ig  under  the  provi-
 sions  of  the  Act.  But  those  particu-
 lar  words  are  absent  here.  Somebody
 would  come  and  say  “I  am  doing  this
 work  for  the  metro  railway”  and
 therefore,  the  court  has  no  right  to
 pass  an  injunction,  kindly  consider
 what  will  happen  when  such  rights
 are  given  to  the  officers  of  a  metro
 railway  and  the  rights  of  the  citizens
 ate  curtailed  in  this  manner.

 There  ig  one  more  anomaly  which
 I  would  like  to  bring  to  your  notice.
 A  provision  has  been,  made,  not  for
 compensation,  but  for  amount.  I  do
 Not  know  why  the  Railway  Minister
 hag  not  used  the  word  ‘adequate
 amount’,  What  is  the  meaning  of
 ‘amount’  I  fail  to  understand.  We

 have  to  leave  it  to  the  discretion  of
 the  arbitrator.  The  clause  says  that
 the  provisions  of  the  Arbitration  Act
 shall  apply.  So,  when  the  award  has



 281  Metro  Riys.  (Gon.  SRAVANA 4,  1900,  (SAKA)
 struction  of  %

 Works)  282:

 been  given  in  arbitration,  no  appeal
 lies  ang  the  award  is  final  and  con-
 clusive  as  far  as  this  case  is  concern-
 ed.

 About  apportionment,  there  is  one
 more  anomaly.  Clause  13  mentions
 that  out  of  the  total  amount  of  com-
 pensation  decided  by  the  competent
 authority,  10  per  cent  of  that  amount
 will  be  given  to  the  persons  having
 a  right  in  the  property.  That  means
 90  per  cent  will  go  to  the  owner  and
 10  per  cent  will  go  to  the  persons
 having  a  right.  I  do  not  know  what
 rights  is  contemplated  by  the  Minis-
 ter.  If  we  take  into  consideration  a
 case  where  a  building  is  acquired  for
 demolition  and  its  value  is  Rs.  1  lakh
 and  if  there  are  ten  tenants  in  that
 particular  property,  as  per  this  clause
 every  tenant  will  get  10  per  cent.  So,
 the  entire  amount  will  be  given  to
 the  ten  tenants  and  the  real  owner
 will  not  get  anything.  It  may  be  said
 that  the  refernce  is  only  to  the  user’s
 right.  But  under  sub-clause  (2)
 that  interpretation  cannot  be  made.
 This  is  not  the  only  anomaly.  If
 you  read  the  Bill  clause  by  clause,
 in  every  sentence  such  anomalies  are
 found  and  such  difficulties  will  arise
 at  the  time  of  deciding  the  claim  with
 reference  to  compensation.

 Then,  the  railway  administration  is
 not  entitled  to  get  possession  unless
 and  until  the  amount  of  compensation
 is  qecided  by  the  arbitrator.  If  all
 these  points  are  raised  before  the
 arbitrator  for  decision  and  if  he  takes
 considerable  time  to  give  his  decision
 on  those  particular  issues,  ijt  may
 kindly  be  considered  ag  to  what
 would  be  the  time  that  would  be  re-
 quired  for  actually  taking  possession.
 Therefore,  this  condition,  which  is  a
 condition  precedent  before  taking
 possession  from  the  person  concerned
 would  come  in  the  way  of  the  admi-
 nistration,  especially  when  this  Bill
 ig  being  presented  on  the  basis  of
 urgency.  If  we  compare  it  side  by
 side  with  section  14  of:  the  Land  Ac-
 quisition  Act.  it  says  in  caseg  of  emer-
 gency—not'  that  Emergency  which
 we  liad  for  19.  months—Government

 gets  the  right  to  take  immediate  pos-
 session  without  following  any  proce—
 dure.  In  view  of  the  statements  L
 have  made,  the  Minister  should  con-
 sider  whether  the  changes  I  had  sug-
 gested  could  be  made.

 In  the  Statement  of  Objects  and.
 Reasons  it  is  said  in  para  2:

 “The  metro  alignment  will  pass:
 mainly  under  public  roadg  although.
 in  some  portion,  the  alignment  will
 pass  under  private  properties.”

 This  ig  probably  to  suggest  that  the
 act  of  acquisition  will  be  applicable
 only  to  8  few  cases,  but  I  want  to
 know  what  ig  the  total  length  of
 alignment  as  far  as  Calcutta  Metro
 Railway  is  concerned  and  out  of  that,
 what  is  the  length  that  actually  pas-
 ses  under  private  properties.  Thi
 would  be  necessary  for  the  considera~
 tion  of  the  amendments  which  I  have
 given.

 SHRI  DHIRENDRANATH  BASU
 (Katwa):  Mr.  Deputy  Speaker,  Sir
 this  is  a  very  important  subject  and
 I  support  the  Bill  of  the  hon.  Railway
 Minister.  I  would  like  to  point  that
 acquisition  of  land  in  many  cases  could
 be  avoided.  The  work  of  the  survey
 was  not  properly  done  in  Calcutta,

 The  tube  railway  works  812  now
 going  on  although  very  slowly.  You
 will  appreciate  that  out  of  Rs.  250
 crores  allotted  for  this  project,  only
 Rs.  10  or  Rs.  15  crores  are  being  al-
 lotted  every  year.  So,  it  will  take
 25  years  to  complete  this  project.  Now,
 the  steel  sheet  pipes  are  very  im-.
 portant  on  which  foundation  depends,
 and  for  want  of  steel  sheet  pipes”
 work  ig  being  held  up  in  Calcutta.
 Moreover  what  we  have  seen  is,  if’
 the  line  would  go  through  Chittaran-
 jan  Avenue  or  through  the  Circular
 Road,  then  in  such  cases  acquisition
 of  Jang  could  be  avoided.  There  are~
 many  Government  lands  lying  through
 which  this  line  could  go.  So,  Mr.
 Deputy  Speaker,  Sir,  I  would  request
 the  hon.  Minister  to  please  scrutinise-
 the  Survey  Report  and  see  that  the:
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 work  ig  not  held  up  for  acquisition  of
 land,  From  Esplanade  to  Sham  Ba-
 ‘zar  the  line  can  run  through  the
 Chittaranjan  Avenue.  So  the  work
 can  9४  started  from  there.  What
 We  have  seen  for  the  last  10  years

 is,  some  work  has  been  done  here  and
 some  work  has  been  done  there  and
 there  is  no  connection  between  this
 and  that  and  that  and  this.  This  is
 the  result.

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 Thig  has  no  connection  with  the  Bill.

 SHRI  DHIRENDRANATH  BASU:
 ‘The  hon.  Minister  was  pleased  to
 visit  this  place  and  I  thank  him  for
 that,  But  one  point  is  to  be  made
 clear,  The  work  is  to  be  speeded  up.
 You  cannot  keep  it  pending  for  years
 together,  25  or  30  years.  The  work
 should  be  completed  within  the  next
 5  or  7  yearg  for  which  you  have  to
 provide  sufficient  funds.  But  it  is  un-
 fortunate  that  in  this  Budget  you
 have  provided  only  scanty  amount,
 Rs,  10  to  Rs.  12  crores.  That  is  no-
 thing  for  the  project.  So,  I  would
 appeal  to  the  hon.  Minister  through
 you  to  provide  much  more  funds  and

 see  that  the  work  is  speeded  up.  The
 +hon.  Minister  has  inspected  some  of
 the  spots,  but  he  has  not  inspected
 all  the  spots.  So,  I  wou'g  appeal  to
 him  that  it  would  be  better  for  the
 ‘Survey  Department  to  submit  their
 report  to  you  immediately  to  enable
 you  to  see  that  the  line  is  extended
 from  Esplanade  to  Sham  Bazar,  as  the
 sufferings  of  the  people  due  to  trans-
 port  difficulties  in  Calcutta  are  im-
 mense.  The  people  cannot  move  from
 here  to  there  because  of  the  fact  that
 some  work  has  been  started  there  and
 some  work  hag  been  started  there  and

 .80  on.  So,  I  would  appeal to  the  hon.
 Minister  to  see  that  the  first  instal-

 ‘ment  of  steel  sheet  pipes  on  which
 foundation  depends  35  arranged  im-
 mediately.

 I  understand  that  the  Hindustan
 Steel  viz.,  the  Rourkela  and  the  Boka-
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 ro  steel  plants  cannot  make  such
 pipes.  But  the  Durgapur  Steel  Plant
 can  do  it,  but  in  a  smal]  quantity.
 Anyway,  thig  has  to  be  procured.  If
 necessary,  this  should  be  imported.  I
 would  like  to  tell  the  hon.  Minister
 that  the  Metropolitan  Transport  Pro-
 ject  is  a  very  important  project,  par-
 ticularly  in  the  city  of  Calcutta,  be-
 cause  there  are  about  a  crore  of  people
 living  there.  The  transport  arrange-
 ment  there  is  very  bad.  This  is  not  a
 State  programme.  The  Centre  should
 come  forwarg  and  spend  money,  and
 see  that  better  facilities  of  transport
 are  provided.

 I  do  nog  want  to  exhaust  your  pa-
 tience,  Mr,  Deputy  Speaker.  Sir  but
 I  want  that  the  work  must  be  speed-
 ed  up.  The  General  Manager  has  re-
 ported  that  they  are  short  of  so  many
 things.  If  so,  what  are  these  people
 doing?  -  do  not  want  to  say  that  the
 hon.  Minister  will  do  everything.  But
 the  authorities  of  the  project  there,
 have  to  do  it.  They  have  to  do  it
 with  earnestness,  so  that  the  work
 gets  speeded  up.

 With  these  words,  I  conclude.

 शी  पद्मा जरण  सामंत सि हेरा  (पुरी):
 उपाध्यक्ष  महोदय,  जो  यह  बिल  आया  है,
 स्पीडी  काम  करने  के  लिए  इस  की  ज़रूरत  है।
 लेकिन  इस  मे ंजो  कम्पेन्सेशन  के  बारे

 में  गा बिजन  रखा  गया  है  वह  अहत
 खराब  है  भीर  उस  में  बहुत  खतरे हैं  ।
 क्योकि  इस  में  जो  सैंड  ऐक्यीजओशन
 करेंगे  उस  के  लिए  प्रोसीजर  ब्या  होगा  य

 कहीं  नहीं  दिया  हुआ  &  स्टेट
 गवर्नमेंट  का  लैंड  एक्वीजिशन  का
 पभोवीजर  बना  हुआ  है  जिसमें  हुर स्टेज
 पर  उन  को  चांस  हैकि  जब  भी
 कोई  गलती  होगी  तो  वह  किसके  पास  अपील
 करेंगे  ।  लेकिन  इस  में  ऐसा  कोई  भो सीजर
 नहीं रखा  गया  है  कि  जब  लैंड  एक् वी-
 जीवन  होगा  या  उस  का  नोटिस  होगा
 तो  उसके  लिए  यह  प्रोसीजर  होगा  ।
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 wen  बह  है  कि  उस  के  लिए  गजट

 नोटिफिकेशन  होगी  ।  लेकिन  बह  गजट

 कित  आदमियों  को  मालूम  हो
 पायेगा  ।  मेरा  सुझाव यह  हैकि  जहां बह

 जक  होगा  वहां  एक  साल  पहले  उनको
 पत्ता  फटा  बेना  चाहिए  कि  भाप  की  जमीन

 एक्वायर  होगी  और  अपको  डिस्पेच

 होना  पड़ेगा  लड  ऐक्शीजेशन  के  बाद  |

 फिर  उस  के  बाद  उन  को  कोई  दूसरी
 काठ  दी जानी  कहिए  जहां  वह  रिहा-
 सखि लि टेड  होसक  ।  अगर  उनको  आई  दूसरी
 जगह  रिडेबिलटेट  होने  के  लिए  नहीं  देंगे  वह
 आदमी  बड़  अतरे  में  पड़  जाएंगे।  इसलिए

 इस  बारे  में  ध्यान  देने  की  जरूरत  है  t

 दूसरी बात  काम्पैंसेशन  के  बारे में  है।

 आजिट्रेर  जब  काम्पैंसेशन  तय  करेंगे
 उस  में  कोई  गलती  करेंग;  वह  उस  से

 असंतुष्ट हो  तोवह  किस  केपास  जाएंगे?
 इसमें  जिला  है  कि  जब  कोई  ते तुष्ठ
 होगा  तो  वह लि विल  कोर्ट  में  जायेगा
 लेकिन  उन  के  पास  रुपया  कहां  होगा
 सिविल  कोटे  में  आने  केलिए?  वह  तो
 डिस्पेच  आदमी  होंगे।  वह  सिविल  कोर्ट
 मैंने  जा पाएंगे?  मेरा सुझाव  है  कि
 आशिट्रटेर  द्वारा  कम्मेसंगन  तय  करने
 के  बाद  अगर  कोई  संटेस्फदड  बहो
 नो  उस  के  लिए  वहीं  झपी लेट  कोर्ट
 बिना  जाहिए  वहां  वह  झील  कर  सके

 तीसरी  बात  है  पनिशमेंट के बारे  में  1
 जिल  में  यह  दिया  हुआ  है  कि  जोन्स
 यानीत  कोनों  मानेंगे  उन  को  6  महीने
 या  इप्रिजनमेंट  ओर  1  हजार  रुपया
 फाइन  होगा  q  लेकिन  यह  किस  आत
 ह  लि  होगा  ?  बह  नोटिस  नहीं
 मानि  तब  यह  ०6  महीने  की  दम्प्रिजनमेंट
 पोर  1  हजार  का  फन  होगा  या
 पोजीशन  नदीं  दे  तब  होगा  ?  इसमें
 इस  केलिए  कहीं  प्राचीन  नदीं  किया.

 हना  है  किगोटिस  नहीं  मानेंगे तब  क्या
 पनिशमेंट  होगा;  पेशन  नहीं  दगे  तब
 हुह  पनिशमेंट  होगी  या  कास्स्ट्रवशन
 को  झाबस्ट्रक्ट  करेंगे  तब क्या  पनिशमेंट

 होगा  ।  मेरा  सुझाव  है  कि  इस  पनिश-
 मेंट  का  क्लासिफिकेशन  होना  चाहिए  v
 जो  गरीब  आदमी  हैं  उन  की  कोई  रिपोर्ट  कर
 देगा  कि  इन्होंने नोटिस  नहीं  ली  तो
 उस  को  यह  पनिशमेंट  हो  जायेगा  ।

 इस  लिए  इस  में  इस  बीज  को  क्लीनर
 करना  चाहिए  कि  इसका  क्लासें-
 फीकेशन  होना  चाहिए  ।  मगर  कम्पनी
 राइट  टाइम  पर  भम्पेंसशन  नहीं  देती

 है  कोर  आरबिट्रेशन  ठीक  तरह  से  विचार

 नहीं  करता  है  तो  उन  के  सिए  पनिशमेंट
 का  कोई  प्रोविजन  नहीं  है  1  अगर

 कानून  कर  इंटेशनली  या  वैसे  ही
 कानून  के  मुताबिक  काम  नहीं  करते  हैं,
 ठीक  टाइम  पर  नोटिस  नहीं  देते  हैंया
 उचित  कम्पेन्सेशन  नहीं  दिया  जाता  है
 तो  उस  के  लिए  भी  पनिशमेंट  का

 प्रावधान  होना  चाहिए  ।  कोई  डिस-
 प्लेयर  आदमी  हैं;  उनको  मगर  ठीक

 बैद्य  से  कम् मेंसे गन  नहीं  दिया  जाता  है
 तो  उस  के  लिए  भी  पनिशमेंट  का  प्री-
 धान  रहना  चाहिए।  लैंड  रेवेन्यु  ऐक्ट
 में  स्पेशल  प्राविजंस  हैं  भगर  कोई  बेटी-
 स्लाइड  न  हो  तो  उसकोहरस्टेजअ  पर
 रियायत  मांगने का  भारिक  है  लेकिन
 यहां  पर  कोई  प्रोविजन  नहीं  है  ।  इस
 लिए  यहां  पर  भी प्रा विजन  होना  जाहिए
 कि  अगर  कोई  सेटिस्फ्फाइड
 नहीं  होगा,  किसी  को  न्याय  नहीं
 मिलता  है  तो  उसको  पाने  के  लिएयह वह
 डिपार्टमेंट  में झगील  कर  सकेगा  ।

 जो  लैण्ड  एक्शोजेशन  ऐक्ट  है  वह
 वह  स्टेट  गवर्नमेंट  का  है  ।  जब  कोई
 आदमी  देहांत में  रहेगा  तो  उसकी  ज़मीन
 एक्वायर  करने के  लिए  अलग  कानून  होगा
 भार  जोलोग  सिटी  में  या  टाउन  में  रहेगे
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 सन  के  लिए  अलग  कानून  होगा
 आपको  यह  लीगल  प्वाइंट  देखना
 चाहिए कि  जब  आप  पब्लिक  पंच  के
 लिए  जमीन  लेगे  तोउनको  उचित  कैम्पों-
 सेशन  मिलना  चाहिए;  उनका  वैल्यूएशन
 अच्छा होना  चाहिए  1

 इस  के  अलावा  आबिट्रेशन  अथारिटी
 के  बारे  में  कोई  डेफ़ोनीशन  नहीं  है।+
 कि  आबिट्रेशन  अथारिटी  में  कौन  होगा
 और  किस  रेंक  का  अरु सर  होगा  ।  इस
 लिये  ण्.  भी  इस  में  सफाई  होना  चाहिए
 इसके  साय  हो  यह  भी  प्रोविजन  होना
 चाहिए  कि  पनिशमेंट  कितना  होगा  भर

 ओर  कहां  पर  होगा  ?  इसके  लिए
 सिविल  कोट  में  जायेंगे,  हाईकोर्टेमें  जागेंगे.

 या  यहां  पर  पनिशमेंट  देखेंगे  ।  लिस
 अकार  से  इंडियन  पीनल-कोड के  सेक्शन
 में  है  कि  इतना  इतना  पनिशमेंट  होगा
 उसी  तरह  से  यहां  पर  भी  स्पेशल

 पावर  होना  चाहिए  कि  इस  तरह से  विचार

 करके  एनफोस  करेंगें  7  अगर  कोई  कानन
 नहीं  मानेगा  मकान या  अमीन  का  पं जेशन
 नदीं  देगा,  नोटिस  जायेगी  उसको  अगर
 नहीं  मानेगा  तो  उस  के  लिए  अलग
 अलग  स्पेसिफिक  पनिशमेंट  का  प्राचीन

 होना  चाहिए  कि  इस  आत  के  लिए  इतने
 महीने और  इस  बात के  लिए  इतने  महीने
 की  सजा  का  प्रावधान  रहेगा  ।  इसी
 तरह  से  कोई  अफसर  अगर  कानून
 के  हिसाब  से  काम  नहीं  करता  है  तो
 उस  के  लिए  पनिशमेंट  का  प्रावधान
 रहना  चाहिए

 दूसरी  बात  मुझे  यह  निवेदन  करनी  &  कि
 आप  केपास  जो  भी  सेलेस  लेंड  हो,
 एक्वायर  करने  के  आदि  किस  जमीन  की

 भाप  को  जरूरत नहीं  कौर  जिसे  आप  डिस्पोज
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 करना  चाहते  हो,  उस  को  महले  उन  लोगों
 को  देना  चाहिए,  छिन  &  एक्वायर की  गेई
 हो।  अह  कमीन  आपने  ऐेखबे  के  लिए  था
 किसी  कम्प  के  लिए  एक्वायर  की  थी,  जब
 उसकी  जरूरत  नहीं  है,  तो  पहले  उन  को  प्रिय-
 रेंज  देना  चाहिये,  जिन  से  बह  जमीन
 ली गई है, यदि  ये  न  लेना  चाहें
 तब  उसको  दुसरों  को  देना  भागिये।

 r

 प्रॉजेक्ट  के  स्पीडी  डिस्पोजल  के  लिये है
 स्पीडी  डेवलपमेंट  के  लिये  यह  जरूरी  थे

 कि  आप  के  कानून  में  सब  कीजों के लिर के  सिर
 प्राचीन  हो  ।  जैसे  जमीन  को  एक् वायन
 क्या  जाता  है,  उस  के  बाद  उस  के  कम्पेन्सेश
 डबल मेंट क  लिए  के  लिये,  सब  बातों के  लिय)
 व्यवस्था हो,  ताकि  लोग  को  दिक्कत न  हो

 इन
 शब्दों  के  साय  मैं

 इस
 बिल  का  समर्थन करता  हैं  ।

 “SHRI  AJIT  KUMAR  SAHA  (Vish-
 nupur):  Mr,  Deputy-Speaker,  Sir;  1
 extend  my  wholehearted  support. to
 the  Bill  because  1  feel  that  the  work
 of  the  tube  railway  will  be  expedited
 as  a  result  of  this  legislation  and  it

 is  a  helpful  legislation  for  solving  the
 growing  traffic  problems  of  the  metro-
 polis  of  Calcutta.  I  am  sure  that  the
 various  provisions  contained  in  this
 Bill,  would  be  able  to  solve  many
 of  the  problems  that  are  now  being
 faced  to  execute  the  railway  scheme
 which  has  been  undertaken  by  the
 Government.  Sir,  for  the  tube  rail-
 way  a  tunnel  has  to  be  dug  and  this:
 will  pass  through  the  underground
 surface  of  the  main  roads  of  Calcutta.
 The  tunnel  in  question  would  be  18
 ft.  deep  and  when  trains  actually  start
 running  through  this  tunnel  it  is  Hke-
 ly  to  affect  the  houses  which  are  with-
 in  5  kms.  on  either  side  of  the  line.
 Even  though  provisions  are  beet
 made  in  this  Bill  for  strong-
 fhening  the  foundations  of  such  build-
 ings  I  feel  that  some  old  houses  are
 bound  to  be  damaged  or  they  may

 *The  original  speech  was  delivered

 even  collapse  ag  the  tunneling  work

 in  Bengali,
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 even  collapse  as  the  tunneling  work
 procseds  or  whan  the  trains  start
 moving.  I  woud  therefore  request
 the  hon.  Minister  to  ensure  that  in  all
 such  cases  the  persons  who  suffer  such
 losses  are  paid  compensation  and
 suitable  machinery  should  be  evolved
 to  ensure  that  it  is  done  without  much
 delay  and  causing  least  harassment  to
 the  effected  persons  because  it  is  our
 experience  that  it  takes  a  very  long
 time  before  a  compensation  case  is  set-
 tled  and  it  causes  tremendous  diffi-
 culties  to  the  persons  concerned.  I
 am  sure  the  hon.  Minister  would  pay
 his  personal  attention  to  this  aspect
 of  the  problem.  I  would  also  urge
 upon  the  Government  that  not  only
 compensation  should  be  paid  early
 but  all  the  uprooted  persons  should
 be  rehabilitated  in  proper  places.

 Sir,  the  Bill  has  made  a  provision
 for  an  advisory  body  but  I  regret  to
 Say  that  there  is  no  provision  for  re-
 presentation  of  the  State  Government
 in  this  body.  My  friend  Shri  Saugata
 Roy  has  given  many  amendments  to
 this  Bill.  He  has  suggested  that  the
 Mayor  of  the  Corporation,  the  Chair-
 man  of  the  City  Development  Autho-
 rity,  MLAs  or  MPs  should  be  repre-
 sented  in  the  advisory  body.  While
 I  find  some  justification  for  the  inclu-
 sion  of  the  first  two  persons,  in  my
 opinion  there  is  hardly  any  justifica-
 tion  for  the  inclusion  MLAs  and  MPs
 and  I  feel  that  in  their  place  inclu-
 sion  of  technical  person  would  be
 more  appropriate,

 Mr,  Deputy  Speaker  Sir,  a  little
 while  ago  Dhiren  Babu  while  describ-
 ing  the  growing  traffic  problems  of
 the  city  of  Calcutta  was  saying  that
 it  is  a  place  inhabited  by  no  less  than
 one  crore  people  and  there  is  a  daily
 influx  of  ten  to  twelve  lakh  persons
 every  day  who  come  to  earn  their
 living  in  Caleutta  and  in  this  way  the
 problem  of  transport  in  Calcutta  is
 getting  complicated  day  by  day.  Sir,
 the  tube  railway  new  under  construc-
 tion  will  run  between  Shyam  Bazar
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 and  Esplanade  via  the  Central  Ave-
 nue,  By  the  time  this  is  completed  it
 would  be  very  difficult  job  to  control
 the  traffic  that  will  get  into  at  the  two
 ends and  come  out  of  them.  In  this
 connection,  I  would  like  to  mention
 that  the  State  Government  have  al-
 ready  appealed  to  the  Central  Gov-
 ernment  for  circular  railway  which
 will  go  a  long  way  to  relieve  the  traffic
 problem  of  Calcutta.  I  would  also  like

 to  give  a  suggestion  for  the  consi-
 deration  of  the  Railway  Minister.
 The  Port  Authorities  have  their
 own  railway  links  and  if  these
 routes  are  improved  and  reconstruct-
 ed,  they  will  help  to  expedite  the  crea-
 tion  of  the  circular  railways.

 I  once  again  extend  my  support  to
 this  Bill  and  conclude.

 SHRI  CHITTA  BASU  (Barasat):  1
 rise  to  support  the  Bill.  While  support-
 ing  the  Bill,  I  want  to  express  sonie
 of  my  apprehensions  and  I  hope,  those
 apprehensions  will  be  cleared  by  the
 hon.  Minister  while  replying  to  the
 debate.

 It  is  generally  accepted  by  the  veo-
 ple  of  the  country  today  that  the
 Calcutta  transport  problem  is  to  be
 immediately  tackled  if  Calcutta  is  to
 survive.  Of  course,  this  underground
 railway  project  has  also  attracted  cer-
 tain  criticisms  from  some  quarters  of
 Our  country.  Some  newspapers  editor.
 ally  commented  that  the  underground
 railway  project  is  nothing  but  an  under
 farce.  Some  have  gone  to  the  length  of
 saying  that  it  is  not  prudent  १0  have
 such  a  white  elephant.  Therefore,
 there  are  criticisms  on  this  particular
 project.  But  in  spite  of  these  criticisms
 I  am  completely  in  agreement  with  the
 hon.  Minister  when  he  saya—tI  think,
 he  says  that—that  the  problem  of  Cal-
 cuttg  transport  is  such  a  big  that  the
 only  answer  to  that  is  to  have  an
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 underground  railway  and  for  that  pur-
 pose  the  Government  has  been  pleased
 enough  to  have  a  project  whose  total
 estimated  cost  is  Rs.  250  crores.  I
 am  inclined  to  say  that  the  Govern-
 ment  is  serious  and  sincere  to  get  it
 through  and  the  proposed  legislative
 measure  is  only  enabling  the  Govera-
 ment  to  start  the  work  in  right  earnest.
 But  it  is  not  only  the  question  of  enabl.
 ing  legislation  but  there  are  other  {ac-
 tors  also.

 Before  coming  to  that  legislative
 part  of  the  thing,  I  want  to  take  ad-
 vantage  of  thig  opportunity  to  mention
 some  of  the  problems  in  relation  to
 that.  The  original  cost  of  this  project
 was  estimated  to  be  Rs.  140  crores.
 Now,  it  has  been  raised  to  Rs.  250
 crores.  According  to  the  Statement
 made  by  the  Minister  himself  of  this
 Rs.  250  crores  only  Rs.  35  crores  have
 so  far  been  spent.

 PROF.  MADHU  DANDAVATE:  This
 Bill  has  nothing  to  do  with  the  finan-
 cial  aspect.  It  is  related  only  to  the
 technological  aspect.  Therefore,  if  we
 concentrate  on  that  aspect,  it  will  be
 etter,

 SHRI  CHITTA  BASU:  I  think,  we
 should  also  explain  our  apprehensions.
 Uptil  now,  only  11  or  12  per  cent  of
 the  work  has  been  completed.  Natur~
 ally,  I  think,  as  a  Professor  of  Mathe-
 matics,  he  will  understand  that  when
 only  11  per  cent  of  the  work  has  so  far
 been  completed,  what  tremendous
 effort  ig  to  be  made  to  complete  the
 work  on  schedule.

 PROF.  MADHU  DANDAVATE:  Old
 mathematics  is  changed  into  new
 mathematics.

 SHRI  CHITTA  BASU;  I  agree,  that
 the  Bill  relates  only  to  technical  tnings
 and  it  has  nothing  to  do  with  financial
 aspect  of  the  project.  But  again,  you.
 would  see  that  this  Bill  provides  for
 the  acquisition  o¢  land  and  for  that
 some  amount  18  to  be  paid  as  compen.
 sation  under  the  provisions  of  the  Act.
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 Therefore,  I  have  got  an  apprehension
 here.  There  has  been  no  specific
 mention  about  the cost for  the  payment
 of  compensation.  I  have  gone  into
 the  financial  memorandum,  There  is
 no  mention  about  the  cost  to  be  paid
 towards  compensation.  You  have
 given  money  in  the  financial  memo-
 randum  for  the  General  Marager.
 There  is  a  mention  for  the  arbitrators;
 there  is  a  mention  for  so  many  things.
 I  want  to  know  from  the  hon.  Minister
 whether  the  amount  of  compensation
 to  be  paid  is  included  in  the  amount
 of  Rs.  250  crores  or  whether  some
 more  amount  would  be  needed  for  che
 payment  of  compensation.  That  has
 to  be  made  clear.  Somebody  may  suy
 that  it  is  the  State  Government  who
 will  have  to  pay  the  compensation.
 But  that  has  to  be  made  clear,  whether
 the  cost  of  compensation  for  the  land
 to  be  acquired  for  this  project  is  to
 be  borne  by  the  Central  Government
 and,  if  so,  whether  thaf  amou:it:  is
 included  in  the  amount  of  Rs,  250
 crores,

 Secondly,  it  appears,  the  Government
 is  willing  to  expedite  the  process  of
 acquisition.  But  my  complaint  is  that
 it  hag  not  really  be  expedited  as  some
 hon.  members  who  preceded  me  have
 just  mentioned.  Although  the  Bill
 has  taken  a  different  mode  of  acquisi-
 tion,  other  than  that  of  the  process  of
 land  acquisition,  the  process  is  not  as
 quick  as  it  should  be.  It  will  tuke
 quite  an  considerable  time  to  complete
 the  process  of  acquisition  and  posses-
 sion  of  the  land  for  the  construction
 .work.  Therefore,  I  would  request  the
 hon.  Minister  to  see  that  the  process
 of  acquisition  is  further  expedited  so
 that  the  purpose  of  the  bill  is  not  de-
 feated.

 There  is  also  the  question  of  tunnel
 digging.  When  you  have  कना इस्ल,  the
 possession  of  the  surface  land  the
 question  of  digging  the  tunnel  will
 also  be  there,  I  want  to  know  whe-
 there  there  will  be  the  necessity  of
 having  that  kind  of  acquisition  of
 land  for  tunnel  digging  .and,. if  5०
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 what  is  that,  and  whether  the  acquisi-
 tion  proceedings  will  also  relate  to
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 tunnal  digging.  I  am  not  clear  about
 that  legal  aspect  of  the  matter.

 One  very  important  aspect  of  the  Bill
 is  the  formation  of  an  advisory  com-
 mittee.  As  you  know,  the  advisory
 committee  has  got  a  very  wide  func-
 tion  to  perform.  It  says  that  the  ad-
 visory  committee  would  consist  of  only
 Government  officers.  I  want  to  be
 clear  as  to  whether  the  Government
 Officers  would  mean  the  Gove:nment
 Officers  of  the  State.  If  it  does  not  in-
 clude  the  Government  officers  of  the
 State.  then  my  apprehension  is  that  the
 State  Government  is  excluded  from
 giving  appropriate  advice  to  the  rele-
 vant  body.  After  all,  it  is  the  State
 Government  which  is  very  much  con-
 cerned  in  the  matter  of  diversion  of
 traffic  and  in  the  matter  of  rehabilita-
 ting  the  people  who  may  be  affected
 by  the  construction  of  the  project.
 Therefore,  in  the  matter  of  deciding
 upon  these  details,  the  advice  of  the
 State  Government  is  necessary.

 Therefore,  the  Bill  provides  jor  ad.
 visory  committees,  but  it  does  not  pro-
 vide  for  any  representatives  frum  the
 State  Governments.  I  would  request
 the  hon,  Minister  at  this  stage  to  see
 whether  the  suggestion  made  by  my
 hon.  friend  is  accepted.  The  represen-
 tative  from  the  State  Governnient  of
 West  Bengal  should  also  be  associated
 with  the  Board  so  that  difficulties  may
 not  arise  in  future.

 So  far  as  compensation  is  concerned,
 there  is  a  provision  for  that,  but  I
 want  them  to  give  us  an  assurance  that
 whatever  compensation  might  be  de-
 cided  upon  either  by.  the  competent
 authority  or  by  the  arbitrator  should
 be  disbursed  quickly,  particulasly  to
 the  middle  class  and  lower  strata  of
 the  society.  The  railways  cannot  take
 possession  of  the  land  unless  they  de-
 posit  money  with  the  arbitrator  or  the
 competent  authority.  But  even  in  that
 case,  this  matter  should  be  expedited
 8०  that  there  are  no  further  difficulties.

 ft  अनन्त दबे  (करा):  उपाध्यक्ष

 महोदय,,  जोय  बिल  लाया  गयाहै
 उसका, मैं  सियेन  करता  हूं,  लेकिन
 चूकि, म्ह  बिल  जल्दी  में  लाया गया  है.
 इसलिये  इस  में  कूछ  कमियां  रह  गई  हैं,  जैसा
 कि  और  सदस्यों ने  भी  बताया  |  मैंने भी

 इसमें  संशोधन  मूव  किया  था  लेकिन  दुर्भाग्य
 से  मैं उस  समय  यहां  मौजूद  नहीं था
 इसलिये अ+  नहीं  कर  सका  ।  मेरा
 निवेदन  है  कि  जो  डे बनी कर  कमियां  इस
 में  रह  गई  हैं उन  को  दूर  करना  चाहिये
 अगर  ऐसा  नहीं  करेंगे  तो  काफ़ी  दिक्कतें

 हमारे  सामने  आगे  आयेगी  ।  इसलिये  मैं
 कछ  सुझाव  देन  चाहता  हुं  ।  कलकता
 शहर में  मैट्रो  ढरन्स की जरूरत की  जरूरत  है,  हमें येह
 भी  सोचना  चाहिये कि  आबादी  बढ़ती  जा
 रही  है  आज  इंगलैंड  में  भी  110
 साल  के  बाद  जो  अंडरग्राउंड  गाड़ियों
 चल  रही  हैं  वह  काफ़ी  नहीं  हैं।  तो
 1990  में  जब  की  आबादी  14  मिलियन

 हो  जायगी  तो  शायद  हमें  दूसरी  अन् डर
 राउन्ड,  रेलवे  बिलो  दिस  अन्डरआउन्ड  रेलवे
 बनानी  पड़े  तो  यह  परिस्थिति  भी  हमारे
 सामने  होनी  चाहिये  और  हमें  सोचन
 होगा  कि  जो  कार्यक्रम हम  बनाने जा  रहे
 हैं  वह ठीक भी  है  या नहीं  t  गय
 इसके  अलावा कोई  दूसरा  रास्ता भी  है
 कि  नहीं  यह  भी  हमें  सोचना  चाहिय े1
 इस  बारे में  मंत्री  जी  सोचेंगे  ऐसा  मैं  मानता

 हूं।

 लाज  2(ई)
 रिटी  बतायी हैं  ।
 Competent  authority  means  any  per-

 son  or  authority  authorised  by  the
 Central  Government.

 तो  मै ंयह  कहना  चाहता  हूं  कि  अभी
 भी  हम  सेन्ट्रल  गवर्नमेंट  को  पावर्स  नन

 दें  और  यही  लिखें  कि  सुप्रीमकोर्ट  के  दो  जजेज
 ही  को  कम्पीटेंट  अथोरिटी  बनादें  और
 ऐसा  प्रोविजन  ऐक्ट  में:करवें  कि

 में  जो  कम्पोनेंट  भयो-
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 सुभीम  कोर्ट  के  दो  जजेज  ही  कम्मी टेंट  अयाँ-
 रटो  होंगे  ताकि  वह  भानी  वाली  दिक्कतों
 के  बारे  में  अच्छी  तरह से  फैसला कर  सकें।
 इसलिये  मैं  समझता  हूं  कि  दो  जजेज
 को  कम्पोटेंट  अथोरिटी  बनाना  चाहिये

 बला  7%  कहा  गया  है  कि--

 “Every  notification  under  sub-
 section  (1)  shall  give  a  brief  degcrip-
 tion  of  the  land,  building,  street,
 road  or  passage.”

 ब्रीफ  डिस्क्रिप्शन  की  जगह  फुलडिस्किप्शन
 होना  चाहिये  ताक  अगर  किसी  ी
 आपकी  हो  तो  उसे  मालूम  पड़े  कि  इस
 तरह  की  प्रापर्टी  है  >  अगर  नोटिफिके-
 शन  में  फुल  पढ़े कु लस  लिखे  जायेंगे  तो
 उन  को  पता  चलेगा  कि  ऐसे-ऐसे  उनकी
 आपर्टी  उस  में  है  ।  21  दिन  का  छोटी-

 जहां  जहां  भी  इसे  लेलिया  गया  ह  वहां उसे
 फिर  ऐक्ट  में  वापिस  कर  दिया  जाये,
 जिस से  लोगों  को  अगर  कहीं  कोर्ट  में  जाना
 हो,  अगर  किसी के  साथ  अन्याय हो  जाये
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 तो  बह  कोटे  में  जा  सके  और  अपनी  बात
 को  मैं  आकर  कह  सके  भीर  दहां  से  जो  फैसला
 हो  बह  माना  जा  सके।  जमता  पार्टी  को
 कभी  ऐसा  स्टेप  नहीं  उठाना  चाहिये

 कि  कोर्ट  में  किसी  भी  आदमी  को  जाने के
 लिये मना  करे।

 किसी भी  जगह  पर  कंपन्सेशन

 देने  के  बारे  में  जो  आईिद्रेटर  होगा, तो
 आबिट्रेशन  आर  लैंड  एक्टिवेशन  एक्ट
 के  लिये दो  बातें  होंगी। इस  बिल  में
 जो  भी  प्रोसीजर  तय  होगा  ह  लागू
 होगा  और  लैंड  'एक्वीजिशन  एक्ट के
 मुताबिक  जो  होगा  वह  शार्ट  होगा,
 तो  वह सीजर भी  साथ  ही  साथ  इस  में  देना
 चाहिये  ताकि  ओ  कुछ  भी  देना  है,  जल्द
 से  जल्द  दिया  जा  सके  और  उस  के  देने  में
 दे  नहों  ।

 इसलिये  जो  तीन-थार  पुझाथ  मेंने  दिये
 हैं, वह  मंत्री  महोदय  अपने  असेंसमेंट  में
 लाकर  मानेंगे  और  कोर्ट  का  जूरिस्डिक्शन
 लोगों को  जरूर  देंगे  ऐसी में  मंत्री
 महोदय  से  भ्राता  करता  हूं  ।

 SHRI  A.  BALA  PAJANOR  (Pondi-
 cherry):  Mr.  Deputy-Speaker,  Sir,  I
 take  this  opportunity  to  welcome  the
 measure.  Of  course,  I  congratulate
 the  hon.  Minister  of  Railways  for  tak-
 ing  up  the  first  city  for  introducing  the
 metro  railway.  This  metro  railway  is
 for  the  present,  ag  the  Schedule  goes,
 only  for  Calcutta.  Naturally  the  ques-
 tion  arises  why  it  should  be  introduced
 only  in  Calcutta.  We  are  also  seriously
 cancerned  with  it  because  this  con-
 cerns  the  3  other  cities  also,  in-
 cluding  the  Union  territory  of  Delhi.
 I  feel  that  this  measure,  as  given  in
 the  Schedule  here,  gives  a  very  com-
 plicated  picture,  and  the  complication
 is—I  think,  the  hon.  Minister  will
 agree—because  of  the  developed  nature
 or  the  congestion  that  has  already  been
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 there  in  Calcutta.  In  order  to  relieve
 the  congestion,  they  are  introducing
 the  metro  railway  first  in  Calcutta.
 There  is  no  indication  at  all  here
 whether  they  will  start  such  kind  of
 metre  railway  in  other  cities  also  like
 Madras,  Bombay  and  Delhi.

 So  far  as  Bombay  is  concerned,  I
 think,  it  is  already  congested.  But
 Madras  is  not  yet  that  congested.  It  is
 high  time  that  they  started  this  in
 Madras,  so  that  the  kind  of  complica-
 tion  that  has  been  explained  by  the
 other  hon.  Members  will  aot  arise
 there.  But  if  it  is  the  po!  cy  of  the
 Government  to  wait  till  such  time  when
 Madras  also  reaches  the  :tandard  of
 Calcutta  and  then  try  to  solve  the
 problem,  then  I  cannot  argue  with

 him,

 15.00  hrs.

 So,  I  would  appeal  to  the  Railway
 Minister  through  you  to  take  up  the
 case  of  Madras  immediately,  where  he
 can  have  a  better  plan  or  a  better
 scheme  and  where  it  can  be  implement-
 ed  easily  also.  That  can  stand  as  a
 model  for  the  other  metro-cities  that
 May  come  up  because  I  think  that  in
 due  course  other  States  will  also  fight
 for  metro-cities  and  metropolitan
 areas  with  Mayors  and  so  on.  We  will
 make  Madurai  also  a  metro-city  be-
 cause  a  lot  of  attention  is  attracted
 to  this  city  where  election  is  going  on:

 national  interest  is  attracted  to  this
 place.  So,  this  metro-rail  ig  a  matter
 of  metro-cities  and  I  am  sure  that  this
 country  will  have  a  number  of  metro-
 cities,  So,  it  is  better  to  have  a  plan
 of  execution  at  a  city  like  Madras  first,
 rather  than  at  Calcutta.

 I  see  that  this  entire  Act  deals  with
 three  categories,  88  explained  by  the
 Railway  Minister.  I  think  Mr.  Sheo
 Narain  will  be  concerned  with  the
 catering  side....

 PROF.  MADHU  DANDAVATE;:  So
 he  will  cater  to  the  needs  of  the  Madras
 city.

 SHRI  A.  BALA  PAJANOR:  ‘Yes,
 Madras  will  have  a  better  catering
 system  if  Mr.  Sheo  Narain  comes  there.

 But  what  I  say  is,  it  cannot  be  purely
 technical.  It  is  simple  on  three  counts.
 Firstly,  it  is  for  the  Arbitrator  to  pettle
 matters  between  the  people  who  may
 suffer  a  loss—to  arbitrate  in  regard  to
 acquisition  and  other  things.  Secondly,
 about  the  management  of  the  Advisory
 Board,  I  think  that,  as  many  Mem-
 bers  from  Bengal  and  others  have  sug-
 gested,  it  should  be  of  a  representative
 character  because  it  goes  into  the  juris-
 diction  of  the  city  also.  Some  of  us
 who  live  in  the  city  know  and  you
 also  know  how  pathetic  the  condition
 of  the  city  administration  is.  Different
 Departments,  for  example,  the  Electri-
 city  Department  first  cuts  the  roads.
 Then—you  visit  Madras  very  often,
 and  you  will  see  it  yourself—the
 drainage  people  from  the  Corporation
 come  and  dig  and  close  the  roads,  and
 the  next  day  the  Electricity  people
 come  and  dig.  This  perpetual  nuisance
 will  be  there  for  the  citizens  of  every
 city.  So,  it  is  high  time  that  a  co-
 ordinated  Board  is  contemplated.  Per-
 haps  I  have  missed  it:  I  shall  be  glad
 if  the  Hon.  Minister  can  point  out
 where  the  provision  can  be  found  for
 taking  the  State  Governments  into
 confidence  or  taking  the  Government
 representatives  into  the  Board.  Be-
 cause,  you  will  see  from  all  these  mat-
 ters  that  it  is  a  fight  not  only  between
 Municipalities  and  Corporations  but
 also  between  the  State  Governments.
 All  the  cities  for  which  metro-rail  is
 contemplated,  are  having  Mayors,  द
 think  you  should  have  taken  repre-
 sentatives  from  the  Corporations,  pre-
 ferably  the  Mayor,  because  he  can  also
 enjoy  the  benefit  of  the  metro-rail
 first,  or  somebody  from  the  Corpora-
 tion  who  has  interest  in  this  matter.
 I  think  most  of  the  sectiong  impinge
 on  the  rights  of  the  city  fathers  or  on
 the  properties  coming  under  the  cus-
 tody  of  the  city  fathers.  I  do  not  know
 how  you  can  adjust  it  later  on  or  make
 some  amendments  later  on—I  do  not
 want  to  go  into  the  legalities—because
 the  arbitrator's  word  is  final and  they
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 say  that  an  appeal  lies  only  to  the
 Government.  I  do  not  know  how  far
 I  am  right  in  understanding  it:  if  the
 Railway  Minister  is  able  to  clarify  the
 point,  I  will  be  happy.  But  when  you
 read  the  financial  statement,  it  is  too
 vague.  I  can  understand  that  they
 cannot  spell  out  the  possible  damage
 that  may  be  caused  due  to  accident
 ete.  in  construction:  certain  things,  they
 say,  are  not  possible  for  them  to  deter-
 mine.  For  example,  let  us  take  the
 compensation  that  ought  to  be  given
 for  properties  that  may  be  involved  in
 this.  As  far  as  the  present  Schedule  1
 is  concerned,  they  have  a  blue-print,
 they  have  a  plan,  they  have  gone  deep
 into  it.  I  am  not  going  into  technical
 calculations,  but  they  can  state  it  at
 least  approximately.  Sections  18  and
 19  speak  about  Rs.  250  crores  for  this
 particular  project  that  is  O.K.  But,  at
 least,  we  must  have  an  idea  as  ०
 whether  it  is  worth  the  trouble  be-
 cause,  85  we  progress  faster  economic-
 ally  and  scientifically,  we  must  also
 have  a  clear  plan.  I  think  that,  in  the
 financial  statement,  the  Minister  has
 not  come  out  with  any  categorical
 statement,  as  far  as  Sections  18  and
 19  are  concerned—because,  it  is  a  bit
 vague.  If  I  can  get  a  clarification  on
 this  aspect,  I  can  calculate  how  much
 will  go  to  Madras:  and  I  will  not  stop
 with  that  because  I  will  think  of  some-
 thing  for  Pondicherry  also.  The  Hon.
 Minister  hag  stopped  the  rail  to  my
 village  town  of  Karikkal  and  also
 Taranquevar  due  to  shortage  of  coal
 for  the  past  so  many  months.  Sup-
 posing  you  give  80  estimate,  small
 Union  Territories  like  Pondicherry  will!
 also  benefit—because  it  will  give  a
 vision  to  Members  of  Parliament  and
 they  can  tell  the  people  what  the
 metro-rails  are  doing.

 This  Janata  Government  after  it
 came  to  power  has  been  talking  about
 going  to  villages.  Shri  George  Fernan-
 res  hag  been  very  much  vocal  for  going
 back  to  villages,  he  is,  of  course,  busy
 elsewhere  at  this  moment.  The  point
 is  that  we  wanted  to  develop  the  small

 towns  and  small  places,  people  in  this
 country  should  not  blame  the  Janata
 Government  that  ultimately  Shri  Dan-
 davate  is  thinking  of  city  people  only  *
 on  this  question.  The  expenses,  ag  I
 see  it,  on  this  scheme—my  arithmatic
 is  very  poor,  because  I  stopped  this  at
 the  college  stage—it  is  quite  a  good  ex-
 pense.  Once  you  have  this  metro  rail-
 way  in  Calcutta,  naturally  we  will  have
 every  right  to  fight  for  this  for  other
 cities  and  ask  for  it.  I,  of  course  agree
 that  at  this  juncture  this  is  a  welcome
 measure,  because  the  Bill  speaks  elo-
 quently  about  the  relief  that  this  is
 going  to  give  to  the  congestion  of
 traffic.  At  the  same  time,  I  do  not  know
 about  the  other  aspects,  but  the  under
 ground  railways,  as  I  saw  in  Sydney.
 and  a  few  other  places  is  very  good.
 My  previous  rulers,  the  French  people,
 are  having  a  beautiful  system  of  metro
 railways  in  Paris.  The  hon.  Minister
 for  Railways  must  have  visited  Paris
 not  as  a  Minister,  but  as  a  leader  on
 the  opposition  benches  and  I  hope,  he
 will  give  some  of  us  a_  chance  also  to
 see  these  and  come  and  report  to  him
 finally  later.  You  are  not  referring,  this
 Bill  to  a  Select  Committee.  In  these
 days,  it  has  become  a  fashion  to  refer
 these  Bills  to  Select  Committee  so
 that  the  Members  can  study  these  Bills
 carefully  and  then  report  back  to  the,
 House.  Anyway,  Shri  Sheo  Narain  *
 must  be  sent  for  this  purpose,  because
 he  is  helping  the  hon.  Minister  for
 Railways.

 I  welcome  this  Bill  for  the  spirit  of
 it,  but  at  the  same  time,  I  think,  the
 Minister  will  take  into  consideration
 these  three  aspects.  First  is  the  re-
 presentation  that  has  to  be  given  for
 the  local  boards  and  the  State  Govern-
 ments.  Secondly,  I  feel  that  the  arbitra-
 tions  clauses  and  the  provisions  that
 you  are  making  are  arbitrary.  I  do  not
 want  to  take  much  of  the  time  of  the
 House,  ag  an  Advocate  I  can  see  the
 point.  You  are  only  giving  21  days.
 Within  these  21  days,  if  you  do  not
 wake  up,  you  are  out,  You  were  say-
 ing  about  the  Code  of  Civil  Procedure,
 but  you  are  not  contemplating  the
 provisions  of  the  Limitation  Act  in  it.
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 If  there  is  a  clause  that  the  Limitation
 Act  is  applicable  to  this,  then  I  can  file
 a  petition  for  excusing  the  delay  and
 get  it  done.  You  may  be  going  into  the
 rights  of  the  small  people  in  all  the
 small  towns  or  the  metro  towns.  It  is
 easy  for  the  Corporation  to  concede,  it
 may  be  easy  for  the  Government  to
 concede,  because  it  would  be  transfer
 from  one  Department  to  another  and
 they  may  not  think  much  about  it.
 But,  if  you  are  going  to  put  up  a  rail-
 way  line  in  Madras,  and  it  crosses
 Triplicane  or  an  area  like  Nungam-
 bakkam,  there  are  a  number  of  small
 houses  in  these  areas.  If  you  give  a
 Plan  in  advance,  the  people  will  know
 about  it  and  these  people,  middle
 class  people  and  the  small  people  will
 obstain  from  constructing  houses  in
 those  areas,  For  them  a  sum  of  ru-
 pees  twenty  or  thirty  thousand  may
 be  like  rupees  twenty  or  thirty  crores
 for  Birlas  and  Tatas  or  big  business
 people.  It  is,  therefore,  better  for  the
 Government  to  come  forward  with
 the  entire  plan  in  advance  for  all  the
 four  contemplated  cities,  that  is,  Mad-
 tas,  Bombay,  Calcutta  and  Delhi.  For
 Calcutta,  you  have  already  given  the
 plan.  Such  kind  of  advance  plans  are
 also  expected  for  other  cities.  It  has
 been  our  experience  these  days  and
 that  is  why  we  have  amended  the
 Constitution  44  times,  that  it  has  be-
 come  a  fashion  to  amend  the  Acts  as
 and  when  we  please  and  even  we
 bring  amendments  to  amendments.
 We  are  considering  these  things  on
 day  to  day  basis  with  only  a  perspec-
 tive  of  day  to  day  ideas,  we  do  not
 think  in  long  ferm  perspective,  for  40,
 50  or  100  years.  I  would,  therefore,
 request  the  hon.  Minister  for  Ry  lways
 who  is  noted  for  crudition  in  the  sub-
 ject  to  go  deeper  and  have  a  plan  for
 the  future  so  that  the  citizens  of  these
 cities  have  the  required  benefit.

 Vinally,  taking  advantage  of  this
 Bill,  I  would  request  the  hon.  Minister
 to  consider  the  pathetic  position  of
 Railways  in  our  area.  It  is  all  right
 for.  you  to  think  of  big  cities,  and  it  is
 a  good  project,  but  you  must  also
 think  of  the  pathetic  conditions  in  the

 small  areas,  Take  for  examine  my
 town  Karaikal  and  the  Thiruvetta-
 kudi  village,  where  I  am  living.  I  can-_
 not  go  by  rail  for  50-60  miles.  You
 have  stopped  the  rail  to  Karaikak
 you  have  stopped  the  rail  to  Tran-
 quebar.  The  college  students  are  suf-
 fering.  Poor  merchants  are  suffering.
 Poor  people  are  suffering.  Really  your
 Janata  are  suffering.  Please  consider
 that  because  for  Shri  Sheo  Narainji
 there  is  no  work,  We  do  not  even  get
 coffee  that  side.  You  are  taking  good-
 idlies,  there  in  the  Parliament  House
 and  nothing  is  provided.  I  request
 you  to  consider  this  at  this  juncture
 and  I  appeal  through  you  to  the  hon.
 Minister  to  immediately  make  it  so
 that  my  position  is  also  a  bit  secur-
 ed,

 sit  रीत लाल  पसाव  बर्मा  (कोडरमा)
 माननीय  सभापति  जी,  अभी जो  बिल
 सदन  के  सामने  चिचारायें प्रस्तुत वस्तुत  ह ैमैं
 उसका  समर्थन  करने के  लिए  खड़ा  इभ
 है  ।  कलकत्ता में  भूमिगत  रेल  बिछाने का
 प्रश्न  है  ।  इस  बीसवीं  शताब्दी  में  लोग
 आधुनिक  यातायात  फ्री  व्यवस्था  करने  की
 विशा  मैं  आगे  बढ़  रहे  हैं  तोहमभी  उस
 में  पीछे  क्यों  रहें  ?  जनता  सरदार
 में  माननीय  मंत्री  जी  जोकि  अहुत  प्रगति-
 शील  हैं,  उन्होंने भी इस  दिशा  मे  काफी  ज़र
 देकर इस  योजना  को  लागू  दिया  है
 लेकिन यह  योजना  जब  से  लागू हुई
 है  तब  से  इस  के  निर्माण  कार्य  में  जो
 अपेक्षित  विकास  होना  चाहिए  बह  नहीं
 हुआ है  I  जैसा कि  अभी  मालूम
 हुआ,  केवल  इसां  काम  ही  अभी  तक  हुआ  है।

 इस  बिल  में  मुख्यतया  तीन  बातें  हैं--
 भूमि  भजन,  पदाधिकारियों का  निवेदन

 और  साथ  साय  क्षतिपूर्ति--लेषिन इन
 में  कई  कमियां रह  गई  हैं  1  जो
 सलाहकार बोले  का  निर्माण  किया  गया  है
 वह भी  एकपक्षीय है  उस  में  केवल
 अधिकारियों  का  ही  ओल बाला  है  ।

 इसी  तरह  से  कौर  भी  कई  बातें हैं  जिन
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 पर  माननीय  मंत्री  जी को  विस्तार-
 पूर्वक धि चार करना  चाहिए  ।  इसमें  भूमि
 जैन  का  जो  प्रावधान  है  चह  तो
 ठीक है  लेकिन  कलकत्ता में  आप  भूमि
 के  मुख्य की  जो  स्थिति  है  उस  में
 क्षतिपूर्ति  का  जो मूल्य  हो  सकता  है
 उसका  कोई  प्रावधान  नहीं  है  कि

 उस  की  कितनी  क्षतिपूर्ति  दी  जायेगी।
 यदि  इसबआतको स्पष्ट  नहीं  किया  जाता

 हेलोइस  परिस्थिति  में  वहां  पर
 जो  अधिकारी

 बनाने में  बहुत  से  मकान  हेडगे,  बहुत  से

 नाले  बौर  सीवर  खराब  होंगे  जिस  के  लिए
 बहुत  सा  व्यय  करना  पड़ेगा  ।  ऐसी हा सत

 लोगों  को  पक्षपात  ढंग  से  फिर  से
 बसाने के  लिए  एक  अव्यावहारिक  दृष्टिकोण
 का  अपनाना  अपेक्षा  है  ।  सलाह-
 कार  समिति में  9  सदस्य  होंगे  जो  कि
 अधिकारी  होंगे  :  मैं  समझता  हूं
 कलकत्ता  महानगर  के  मेयर  को  भी  इसका
 मेम्बर  होना  जाहिए  t  साथही  साथ
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 वहां  के  संस सदस्यों  कोठी इसका  मेम्बर
 बनाया  जाना  चाहिए  ताकि  जमता  की
 शिकायतों और  उनकी  मांगों को  वहां  पर
 रखा  जा  सके  भोर के  लिए  वे  दहां
 पर  लड़  सकें  ।  यदि  अधिकारी को  ही
 इस  में  रखा  जायगा,  नो  काम  ठीक  तरह  से
 नहीं  होगा  और  जिस  तरह  की  परम्परा
 अभी तक  रही  है,  उसके  अनुसार
 उचित  न्याय  मिलने  की  सम्भावना
 नहीं  है  1

 जहां  तक  खर्चे  के  आसमान  का  सम्बन्ध
 है-अक्स  में  2  अरब  50  करोड  रुपये  के
 खर्चे का का  आसमान है  ।  भारत  दुनिया
 के  नक्शे में  एक  पिछड़ा हुआ  देश  है,  ऐसी
 स्थिति  में  इतना  रुपया  इस  काम पर  खर्च

 करना  कुछ  उचित  नहीं  लगता  है।  आज

 देश  में  बहुत  से  ऐसे  पिछड़े इलाके  हैं,  जहां
 की  जनता  ने  अभी  तक  रेल  नहीं  देखी  है  1

 मैं  बिहार का  ही  एक  उदाहरण देता  हूं-
 गिरीडीह  से  जमुआ  होते  हुए  कोडरमा  तथा
 कोडरमा से  हजारी  बाग  ।  यह  ऐसा
 क्षेत्र  है  जहां पर  कोई  रेल-लाइन नहीं  है्
 बल्कि यह  कमिश्नरी  का  हैड-क्वार्टर है  ।
 यहां  के  लोग  गैजुएट  हो  जाते  हैं,  लेकिन
 रेल  नहीं  देख  जाते  हैं।  इस  क्षेत्र में  रेल
 लाइन  डालने  के  लिये  पिछले  10  वर्षों
 से  प्रयास चल  रहा  है,  उस  क्षेत्र  की आर्थिक
 स्थिति  अहुत  खराब  है--से क्षेत्र  में  रेस
 लाइन  डालन ेके  बजाय  शहरो ंके  ऊपर

 ज्यादा  रुपया  व्यय  होता  है।  इस  गरीब
 देश के  गांवों में  जहां  रेल  की  व्यवस्था नहीं
 है,  यातायात  के  साधन  कौर  सुविधा  नहीं  है-
 उस  क्षेत्र  में  ये  सुविधायें  पहुंचाने  पर  विचार

 नहीं  किया  जाता,  अस्कि  बड़ेबड़े  शहरों
 में  अण्डर-आउष्ड रेल  डालने  के  बारे  में
 लिलार  होताहै।  आपको कार्य  देश  की
 प्रगति  के  सूचक  नहीं  हैं।  जिस  देश  की
 72अतिशय  जनता  गरीबी की  रेखा के

 नीले  गुजर कर  रही  है,  अड्डां  गांवो ंमें  सड़कों
 की  व्यवस्था  नहीं  है,  दो-तीन  हजार  की
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 अस्सी  में  बल गाढ़ी  तक  ले  जाने  की  व्यवस्था
 महीं  है--उन  की  तरफ  ध्यान नदी  कर,
 बड़ेबड़े  शहरों  की  तरफ  ध्यान दिया  जा
 रहा है,  जहां  पर  पहलेही  तमाम  सुविधायें
 उपलब्ध हैं,  हवाई  जहाजों  के  माग  हैं,  सड़कें

 हैं,  हर  तरह  के  यातायात  की  व्यवस्था  है।
 इन  नगरों  के  लिये  यदिआप  को  कुछ  और
 अमादा  बनाना  था  तोआप  जापान  की  तरह
 की  व्यवस्था कर  सकते  थे।  जापान  में
 दो-तीन  तल्ले  की  रोड  की  व्यवस्था  है,
 दूर  जाने  बाली  गाडियो ंके  लिये  अलग
 व्यवस्था  है  और  नजदीक  जानेवाली  गाड़ियों
 के  लिये  अलग  व्यवस्था है--इस  तरह की
 व्यवस्था  यहां  पर  भी कम  खर्चे  में  की
 जा  सकती  थी।  लेकिन  यहा ंतो  आप
 अण्डर-पाउण्ड रेल  बनाने  की  योजना  बना
 रहे हैं,  जिस की  अभी  इस  देश  में  जरूरत  नहीं
 थी आप  को  यह  चाहिये  था  कि  पहले  आप
 गांवों की  स्थिति  को  सुधारते, उस  के  बाद
 इस  तरह  की  योजना  पर  बिचार  करते।

 इसलिये  मैं  मंत्री  महोदय  से  निवेदन
 करना  चाहता हूं  कि  जो  पिछड़े  इलाके  हैं,
 जहां  अभी  तक  रेलों की  व्यवस्था नहीं  है,
 वहां पर  पहले यह  व्यवस्था  होनी  चाहिये।
 एक  और  आत  भी  बिचार  करने  योग्य
 है--यह ठीक  हैकि  आप  की  यह  योजना
 इस  समय  ढाई  अरब  रपये  की  है,  लेकिन

 जब  तक  यह  योजना  पूरी  होगी,  यह  पांच
 अरब  पये  की  हो  जायगी,  क्योंकि  मंहगाई
 के  बढ़ने  से  हर  चर्च:  योजना  का  प्राक्कलन
 रिवाइज होता  रहता  है।  मेरा यह  निवेदन

 है  कि  इसके  पूरा  करने  में  थोड़ी  तत्परता
 बरती  जानी  चाहिये,  जिससे कि  यह  काम
 जल्दी  पूरा  a  कौर  हर  बार  मंहगाई बढ़ने
 के  साब  साथ  उसकी  कास्ट  बढ़ती  न  चली
 आय ।

 मैं  उम्मीद  करता  हं--मंत्री जी  मेरे

 सुझावों पर  ध्यान  देंगे और  इस  सदन  को
 उचित  आश्वासन  देंगे।

 SHRI  छ.  ०.  KAMBLE  (Bombay
 South-Central):  While  I  heartily  wel-
 come  the  main  provision  of  the  Bill,
 I  would  like  to  raise  a  few  important
 questions  with  regard  to  the  policy
 of  this  Government  about  compensa-
 tion.  It  has  been  said  in  this  Bill
 that  the  Land  Acquisition  Act  will  not
 be  applicable.  Now  a  straight  ques-
 tion  that  I  would  like  to  ask  the  hon.
 Minister  is  whether  Articles  31  and
 31A  are  going  to  be  applicable?

 The  salutary  provisions  which  are
 made  under  Articles  31  and  आ  ap-
 pear  to  haVe  been  given  a  go  by  so
 far  as  the  provision  in  thig  Bill  is  con-
 cerned.  Jt  appears  that  the  policy  of
 this  Government  appears  tp  be  drifting
 towards  giving  compensation  by  mar-
 ket  value  system.  Is  this  Government
 going  to  adopt  a  policy  as  embodied
 in  Articles  31  &  31A,  that  is  to  say
 to  enunciate  the  principles  of  com-
 pensation  and  whether  such  compen-
 sation  should  be  given  either  in  cash
 or  may  not  be  given  in  cash?  I  want
 to  know  whether  this  principle  will
 be  followed  or  not  and  whether  the
 Government  is  going  to  follow  the  prin_
 ciple  of  giving  market  value  in  terms
 of  compensation.

 PROF.  MADHU  DANDAVATE:  Are
 you  referring  to  the  Articles  of  the
 Constitution?

 SHRI  B.  ८.  KAMBLE:  Yes.  There  is
 the  provision  which  is  made  in  the  Bill
 for  giving  compensation  as  per  mar-
 ket  value.  So  far  as  Articles  31  and
 312  are  concerned,  I  would  have  raised
 a  point  of  order,  but  I  did  not  do  it
 for  the  simple  reason  that  the  Minis-
 ter  has  taken  it  for  granted  that  the
 proposed  45th  Constitution  Amend-
 ment  Bill  is  likely  to  be  passed  and
 he  presumed  that  in  that  case  Art,  81
 will  go.  ‘Therefore,  I  have  serious
 objection  to  the  principle  of  giving
 compensation  in  terms  of  the  market
 value.  When  you  give  compensation
 my  suggestion  is  this.  Whatever  com-
 pensation  ultimately  the  Government
 may  give,  let  the  Government  classify
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 the  landowners,  big  and  small.  If  you
 do  not  classify  then  you  will  be  giv-
 ing  the  same  compensation  to  every
 landowner  whether  he  is  a  small  hut-
 ment  dweller  or  a  big  landlord  in
 the  cities.  Therefore  my  suggestion
 is  that  there  should  be  a  graded  sys-
 tem  of  compensation.  Let  there  be  no
 flat  rate  of  compensation  at  all.  The
 hutment  dweller  and  the  small  land-
 lord  should  get  more  as  compared  to
 the  big  landlords  who  are  owners  of
 big  buildings  and  so  on.  This  is  my
 suggestion.  This  is  not  a  new  thing,
 Sir.  So  far  as  this  idea  of  graded  com-
 pensation  is  concerned,  the  Bengal
 Government  already  appointed  a  com-
 mission  called  the  Floud  Commission
 during  the  British  regime.  That  Com-
 mission  had  recommended  grad-
 ed  compensation.  Our  hon,  Minis-
 ter  is  a  Socialist  Minister,  If  the
 British  Government  could  implement
 the  graded  system  of  compensation,
 the  present  Government,  with  socialist
 outlook,  should  be  able  to  do  it  more
 effectively.  You  should  make  suitable
 amendments  in  the  Bill.  Thig  is  my
 suggestion.

 Then,  my  third  suggestion  is  this.
 This  is  with  regard  to  the  disposal  of
 surplus  land.  It  is  said  that  the  land
 should  be  sold  or  disposed  of  accord-
 ing  to  the  provisions  of  the  Bill.  The
 hon.  Minister  is  a  Socialist,  He  should
 see  that  the  surplus  land  is  neither
 solq  nor  disposed  of  as  per  the  provi-
 sions  of  the  Bill  but  that  these  lands
 shoulg  be  utilised  for  rehabilitating
 either  the  hutment  dwellers,  slum
 dwellers  or  even  the  railway  em-
 ployees,  in  whatever  method  the  Gov-
 ernment  may  adopt  in  this  regard.

 Finally  I  wish  to  state  that  the  Gov-
 ernment  should  give  out  the  broad
 details  about  the  probable  estimates  of
 the  amount  of  Rs.  250  crores.  The
 House  should  know  what  is  the  likely
 expanditure  on  various  items  80  far  as
 thig  amount  of  Rs,  250  crores  is  con-
 cerned.  If  the  Government  wants  to
 follow  the  same  policy  in  regard  to  all
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 metropolitan  cities,  then,  there  should
 be  a  policy  announcement  by  ‘the  Gov-
 ernment  as  to  how  Government  will
 deal  with  the  remaining  metropolitan
 cities,  viz,  Bombay,  Delhi  and  Madras,

 I  hope  the  Minister  will  take  into
 consideration  all  these  suggestions
 which  I  have  made.  It  is  a  general
 principle  which  is  going  to  affect  all
 future  acquisition  proceedings.  If
 the  principle  of  market  value  is  ac-
 cepted,  then  it  will  have  serious  reper-
 cussions  and  no  property  can  be  ac-
 quired  by  the  Government  even  for
 good  purposes,  Therefore,  I  have  made
 these  suggestiong  and  I  hope  the  hon.
 Minister  will  consider  them,  With
 these  words,  I  support  the  remaining Provisions  of  the  Bill

 डा०  रामजी  सिह  (भागलपुर):
 कल करा  महानगर  ही  नहीं  एक  राष्ट्र
 के

 बराबर  है।  इसकी  समस्याएं और
 आबादी  दिन  प्रति  दिन  बढ़ती  जा  रही  है।
 1961 में  इसकी  आबादी  63  लाख  थी

 जो  1971  में  बढ़  कर  83  लाख  हो  गई।
 जब  तक  यह  मंटो  लाइन  प्रति  होगी  तब  तक
 वहां की  आजादी  1  करोड  23  लाख  हो
 जाएगी।  ऐसी  स्थिति में  कलकता  की
 यातायात की  समस्या  को  हल  करने  के  लिये
 कुछ  व्यापक  दुष्टि  सेमिनार  करना  होगा।  इस
 भूगर्भ  रेलवे  के  विषय  में  1969 सेही  बातचीत
 चल  रही थी  श्व  जनता  सरकार  को
 इसका  यश  मिलने  याला है,  गह  खुशी
 की  बात  है  और  यह  एक  शुभ  लक्षण  है।

 इस  में  राष्ट्र की  कितनी  सम्पत्ति

 लगेगी  इसका  कुछ  आंकड़ा  हमारे  रीत  लालजी
 ने  दिया है।  उन्होंने  बताया है  कि  ढाई
 अरब  रूपये  इसमें  लग  रहे  हैं।  उस में
 36  हज़ार  टन  स्ट्रबचुरल स्टील लगेगा, स्टील  लगेगा,
 82  हजार  टम  माइल्ड  शार्ज  लगेंगी,  28

 हजार  स्टोल  सिट्स  7  लाख  कुलिक  मीटर
 स्टोन  चिप्स, 2  लाख  45  हजार  कु यू विक
 मीटर  सेंड  और  3  लाख  25  हजार  टन
 सीमेंट, 12  हजार  कास्ट  आयरन  लगेगा।
 कहने का  मंशा  केव  शना  ही  है  कि  इतना
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 ad  करके  राष्ट्र के  लिए  हम  क्या  करने जा
 रहे हैं?  प्रश्न  प्रायोरिटी का  है।  हमारे

 उधोग  मंत्री  बैठे  दुए  हैं।  उन्होंने जब  कोका
 कोला को  यहा ंसे  निर्वासित किया  था  तब
 उाहोनेकहा था  कि  क्या  भारत  में  आत्मिकता
 गांवों में  पीने  के  पानी को  देनी  चाहिये या
 इस  प्रकार के  अगर  शो  आफ  बेल्ट  को  देनी
 चाहिये।  मैं  मानता हैं  कि  कलकता

 को  यह  समस्या  हल  होनी  चाहिये।  लेकिन

 आप  यह  भी  देखें  कि  बंगाल के  बहत से
 गांवो में  पलकों.  सड़कें  तक  नहीं  हैं, बैल
 गाड़ियां उन  पर  चल  नहीं  सकती  हैं  1
 हतों  स्थिति में  वहां पर  ढाई  अरब  पये
 इस  खोज  पर  खर्चे  करना  कहां  तक*
 न्यायसंगत  होगा  यह  भो  आपको  सोचना
 होगा  1

 यह  केवल  गलत  प्राथमिकता  का  हो
 प्रश्न  नहीं  है।  यह  साध्य  ही  नहीं  है

 बल्कि  प्रदूषण  की  दर्ष्ट से भी श्रगर से  भी  अगर  हम
 देखें  तो  कलकत्ता में  इतनी  आबादी का
 इकट्ठा  रहना  और  उसको  इक्ट्ठा  करना
 न  केवल  कलकता के  लिए  बल्कि  राष्ट्र
 के  लिए  भी  ठोक  नहीं है।  इसका  अर्थ
 यह  नही ंहै  कि  मैं  कोई  व्यवधान  खड़ा  करना
 चाहता  हू  कल  रेल  मंत्री  जी  ने  सायं
 कहा  या  कि  उनका  उत्साह  भी  भविष्य

 में  मैट्रो  रेले  बनान ेके  लिए  मन्द  पड़  गया
 हैबर  अव  वह  कोई  थौर  मैट्रो या  झान्डर'
 आउंड  रेले  बनाने  के  आत  नहीं  करेंगे
 इसलिये  प्रश्न  प्राथमिक्ता  का  है।

 जहां  तक  इस  विधेयक  का  सम्बन्ध

 है  मै  केवल  दो  तीन  बातें  कहना  चाहल
 हं।  आपने  इसको  मेट्रो  रेले  का  नाम

 आप  मैट्रो  रेलवे  के  शासन के  लिए
 भी  कुछ  सोच  रहे  हैं।  राज  रेलवे  का
 शासन  बड़ा  भारी  भरकम  हो  गया  है।
 वह  सम्भल  नहीं  पा  रहा  है।  हमारे
 अपने  इलाके  में  रेलवे  में  बहत  मस्त  व्यस्तता
 हैऔर  कुछ  पता  नहीं  चलता  है।  जनता
 सरकार  ने  भारिक  धिके्दीयकरण  की
 बात  कही  हैं'  क्या  मैट्रो  रेलवे  की
 एडमिनिस्ट्रेशन में  आप  नया  अध्याय  आरम्भ
 नहीं  कर  सकते  हैं?  ब्या  आप  एक
 आटोनोमस  बोर्ड  इसके  लिए  नहीं  बना

 सकते  हैं  (व्यवधान)  यह  बहुत  अच्छी बात
 हैकि रेल  मंत्री  जी  कह  रहे  बैंक  भागे
 चल  कर  इसका  आटोनोमस  बोर्डे  बनेगा.

 घ०  मधु  इंचते  :  ऐसा  नहीं  कहा।
 कंस्ट्रक्शन  के  बाद देखेंगे

 शा०  रामजी  सिह:  कम  से  कम
 आधा  आश्वासन  तो  मिल ही  गया  है।
 मैं  समझता  हू  कि  इसको  एक  आटोनोमस
 बोर्ड के  रूप  में  बनाया  जाना  चाहिये 1
 और  जो  आपन ने  9  मेम्बर इसके  प्रशासन
 मे  रखे  हैं, मैं  यह  नहीं  कहता  भाप  इसमें
 शामिल कर  दें,  लेकिन  देखेंगे  कि  जो  स्थानीय
 निर्वाचित  अमीनिधि  हैं  चाहे संसद  सदस्य  हों,
 या  विधान  सभा  सदस्य  हों,  या  क्रुलर्पात
 हों,  इंस्टीट्यूट  आफ  इंजीनियर के  लोग  हों,
 पब्लिक  हैल्थ  इंजीनियरिंग  डिपार्टमेंट  के

 और  रेलवे  के  हों  इनको  तो  रखें ही,  साथ
 ही  साथ  उपभोक्ताओं के  अमीनिधि को  भी
 आप  रखेंगे।

 इसके  सम्बन्ध  में  बड़ी  बड़ी  आलोचनायें

 हैं।  कहा  जाता  है  कि  मैट्रो  रेलवे दिया  है।  हमारे  सौगत  राय  जी  ने  ठीक  is  a  blackhole  of  Calcutta;  under-
 ही  कहा है  कि  भग्न  रेलवे आप  इसको  नाम  ground  garbage-bin-cum-urinal  or
 वे  सकते  थे।  कोई  और  हिन्दुस्तानी  hide-out  for  anti-social  elements,

 नाम  आप  इसको दे  सकते  थे।  आप  आर इन  चोरों  पर  अभी  से  ध्यान  नहीं  देंगे
 इसको  पाताल  रेलवे या  भागीं  रेलवे  तो  नतीज  यह  होगा,  क्षमा  करेंगे  मुझे
 कह  सकते  थे।  कलकत्ता  निषासी,  वहां  काली जी  हैं  इसलिये
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 आदर है  हमें,  लेकिन  सचमुच अह  एक  ला लैस
 क्रूसेड  सिटी  कहलाता  है  और  जहां  पर
 इतनी  भोड़  है  कि  यहां  अगर  शुरू  से  इसकी
 सावधानी नहीं  की  जायगी तो  राष्ट्र  का
 इतना  ज्यादा  धन  कहीं  बरबस  न  हो
 जाय  ।  इसीलिये  इसको  जब  तक  ष्ब्स्त
 प्रशासन के  अदर  नहीं  रख  जायगा  तबतक
 यह  मुश्किल से  सम्मत  पायेगा

 जिन  लोगों  की  सम्पशि  आयगी  उनको

 क्षतिपूर्ति  देने  का  सबल है  तो  हमको  समाज-
 वादी  गतिशील  मापदंड  के  अनुसार  देनी
 चाहिये  ।  यानो  जिनके  छोटे  मकान  हों
 उनको  क्षतिपदि  की  रकम  अधिक थे  और
 अगर  धश्ासेडों  की  जाती  है  तो  जैसे  सम्पति
 का  अधिकार  इसमें  व्याप्त  ही  कर  देते
 हैं,  उनको  क्षतिपूर्ति  देने  में  <दासता  न ष
 दिलवाई  जाय  ।

 इन  शब्दों के  साथ  मैं इस  विधेयक
 का  स्वागत  करता हूं  कि  आगे से  इस  प्रकार
 राष्ट्र  का  अपव्यय  दर्सी  जगह  मैट्रो  रेन
 वन नि में न  किया  जाण ।

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  Sir,  I  rise  as  a  Calcuttan  to  wel-
 come  this  Bill  which  is  a  natural  corol-
 lary  of  the  progress  that  the  metro  rail
 hag  already  made,  The  Metropolitan

 -Transport  Project  after  having  com-
 pleted  its  work  in  the  Maidan  area
 will  now  have  to  work  in  the  inhabited
 aréag  and  it  is  for  this  purpose  that  a
 Bill  of  this  sort  has  become  necessary.

 Sir,  I  am  sorry  that  some  lawyer
 friends  in  this  House  who  do  not
 understand  the  full  implications  of  the
 Bill  and  the  necessity  of  having  such
 a  Bill  have  raised  some  legal  objec-
 tions.  God  save  the  country  from
 such  lawyers?  The  metro  railway  is

 _not  going  to  take  away  anybody's
 Property.  It  would  only  dig  under  ihe
 Property  and  for  that  purpose  it  is
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 asking  for  easement  rights  and  it  is  not
 for  taking  away  or  acquiring  property.

 Mr.  Deputy  Speaker,  Sir,  I  shall
 speak  about  the  specific  provisions  of
 the  Bill  when  I  speak  on  the  amend-
 ments  moved  by  me.  Though  the
 Minister  doeg  not  like  it,  I  shall  make
 My  speech  a  general  one  in  defence  of
 the  tube  railway  because  it  hag  been
 seen  in  the  last  one  year....

 PROF.  MADHU  DANDAVATE:  May
 I  make  a_  suggestion?  Those  hon’ble
 Members  who  have  given  the  amend-
 mentg  even  if  they  can  briefly  mention
 in  defence  of  their  amendments  at  this
 stage  it  would  be  better  so  that  at  a
 later  stage  they  may  technically  mo
 their  amendments,

 MR,  DEPUTY-SPEAKER:  You  can
 speak  on  the  amendments  also.

 SHRI  SAUGATA  ROY:  Sir,  th:
 metro  rail  hag  been  talked  about  for
 the  last  one  year  from  a  certain  section
 of  the  people  in  this  country,  parti-
 cularly  the  strong  ruralist  lobby  in
 Janata  Party  who  thought  that
 spending  of  so  much  money  on  under-
 ground  project  will  be  an  utter  waste
 and  thig  money  could  be  used  better
 for  the  purpose  of  developing  agricul-
 ture  in  this  country,  Let  me  tell  this
 House,  through  you,  that  the  metro
 rail  has  become  a  dire  necessity  for
 the  city  of  Calcutta  which  will  die
 without  such  8  project.  The  metro
 rail  project  was  mooted  in  1949  and
 almost  for  20  years  it  remained  dor-
 mant  and  nothing  was  done  about  it
 and  now  I  am  very  glad  that  Mr.
 Dandavate  is  the  first  Railway  Minis-
 ter  who  has  come  forward  with  speci-
 fic  construction  work  for  the  metro
 railways.  In  1974-75,  this  metro  rail
 construction  work  wag  started  but
 sufficient  funds  were  not  available  at
 that  time  and  much  progress  could  not
 be  made.  Now,  Rs,  115  crores  have
 been  allocated  for  the  metro  rail  pro-
 ject  in  the  present  plan  and  I  hope
 that  all  thig  money  can  be  spent  and
 sufficient  progress  can  be  achieved.



 But,  Sir,  there  are  certain  problems
 regarding  metro  rail  which  needs  to
 be  mentioned  here.  Thig  18  with  re-
 gard  to  different  technical  aspects.
 No.  1  is  with  regard  to  tunnelling
 which  will  have  to  be  done  from  Sham
 Bazar  to  Chitpur  Yard  Section,  For
 this  tunnelling  construction  work,
 Russian  tunnelling  sheeta  had  to  be
 imported,  1  do  not  know  whether
 there  is  some  problem  about  getting
 these  sheets.  1  hope  this  will  be
 cleared  very  soon.

 No.  2  is  that  I  hear  that  there  has
 been  gome  dilly-dallying  on  the  part
 of  the  Government  in  sanctioning  air-
 conditioning  system  for  this  tube  rail-
 way.  All  I  can  say  is  that  a  city  like
 Calcutta  has  a  very  high  humidity  and
 especially  during  July-August,  humi-
 dity  will  go  up  to  100  per  cent.
 Without  air-conditioning,  the  metro
 railway  system  cannot  operate.  In
 trying  to  save  money,  if  air-condition-
 ing  is  not  undertaken  now,  this  will
 ultimately  lead  to  further  cost,  because
 ultimately  this  will  have  to  be  air
 conditioned,  Another  point  is  that  the
 proto-type  coaches  are  due  for  trial
 run  in  1981,  I  think  there  has  been  a
 delay  in  the  placement  of  orders  with
 the  ICF.  Originally  the  proto-type
 coaches  were  not  be  manufactured  by
 the  ICF.  But  now  the  ICF  has  been
 entrusted  with  this  job.  I  hope  this
 will  be  done  very  fast.  Now,  there
 has  been  8  substantial  import  substi-
 tution  for  thig  project,  especially  the
 automatic  rail  protection  device  which
 hag  been  discovereg  by  the  Electronics
 Corporation  of  India  Limited,  That  is
 a  new  thing.  But  may  I  say  at  this
 stage  that  now  for  this  metro  rail
 project  once  we  have  spent  Rs.  35
 crores,  there  cannnot  be  any  going
 back,  Ag  far  as  metro  railways  are
 concerned,  we  are  hundred  years  be-
 hind  compared  to  other  countries,  In
 London  tunnelling  for  metro  railway
 Started  in  1884.  The  Soviet  Union
 has  got  tube  rail  even  in  small  towns
 like  Baku  and  Tashkent.  They  have
 got  their  own  tube  railways,  In
 Leningrad  and  Moscow  they  had  tubes
 earlier.  In  India  this  is  the  first  tube
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 railway  that  we  are  going  to  have.
 Except  Japan  where  over-head  raii
 transport  has  developed  to  a  great
 extent,  all  major  cities  of  the  world
 have  got  underground  rail  system.
 Thig  system  ig  the  only  means  of  mass
 communication,  More  so  in  Calcutta
 because  in  Calcutta  the  percentage
 of  road  area  ig  very  small.  In  Cal-
 cutta,  the  road  area  is  6  per  cent
 compared  to  12  per  cent  in  Delhi  and
 15  per  cent  in  Bombay.  So,  Calcutta
 road  traffic  after  five  years  will  not  be
 able  to  hold  any  traffic  and  added  to
 that  there  is  atmospheric  pollution  of
 the  diesel  buses.  The  diesel  buses  run
 every  day  and  they  produce  noxious
 Bas,

 It  is  only  with  an  electrically  ope-
 rated  system  that  thig  problem  of  both
 atmospheric  pollution  and  conserva-
 tion  of  our  poor  resources  can  really
 be  resolved,

 Now,  the  main  problem  is  with
 regard  to  the  digging  work  in  Chit-
 taranjan  Avenue  area.  1  have  already
 made  8  reference  to  this  effect  in
 Parliament.  The  State  Government  is
 taking  a  plea  that  unless  diversion
 route  or  qa  circular  railway  wag  5anc-
 tioned,  work  in  the  Chittaranjan  Ave-
 nue  area  cannot  be  taken  up,

 1  think  thig  will  be  suicidal  as  you
 will  not  be  able  to  spend  the  sanction-
 €q  amount  of  Rs.  115  crores.  For  di-
 version  from  Chittaranjan  avenue,  the
 CMDA  had  already  widened  the
 Strand  road,  for  that  purpose  the
 Strand  road  should  be  immediately
 opened  to  traffic  and  the  work  in  Chit-
 taranjan  Avenue  should  9  started
 without  any  delay  by  the  end  of  this
 year,  so  that  by  1981  digging  work  in
 all  these  parts  will  be  taken  up.  There
 ig  also  misapprehension  among  the
 people  and  it  is  being  deliberately
 spread  by  lawyers  who  may  be  eager
 to  take  injunction  proceedings  that  the
 metro  railway  will  harm  buildings  on
 both  sides.  1  has  been  proved  by
 seismic  studies  that  when  diaphrgam
 wall  18  built  there  is  no  danger  to
 buildings  on  both  sides  of  the  road
 €ven  when  you  do  digging,  tunnelling
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 work.  For  once  the  long  drawn  acqui-
 sition  proceedings  are  cut  short.  In
 our  country  unfortunately  whenever
 public  utility  services  come  up  there
 had  been  a  spate  of  injunctions  and
 the  courts  have  indulged  in  obstructive
 tactics.  I  am  glad  that  Mr,  Dandavate
 hag  chosen  to  cut  short  this  red  tape
 and  delaying  procedures  through  this
 Bill  with  which  easement  rights  can
 be  acquired  easily.

 I  shall  refer  to  my  amendments.
 Firstly,  I  say  that  the  name  of  the
 metro  railway  should  be  Bhoogarbh
 railway  because  metro  railway  is  al-
 ready  the  name  in  New  York,  Paris
 and  Moscow  in  our  country  we  should
 have  our  own  name  Bhoogarbh  भान
 ‘way.

 PROF.  MADHU  DANDAVATE:
 There  might  be  miscarriage.

 SHRI  SAUGATA  ROY:  I  do  not
 doubt  that  but  mothers  have  to  take
 that  risk,  Why  not  then  Mr.  Danda-
 vate  whose  baby  this  is?  This  Bill
 also  talks  about  setting  up  an  advi-
 sory  board.  I  have  suggested  some
 members  89  that  it  has  really  a  repre-
 sentative  character.  Of  course  the
 Minister  may  or  may  not  accept.  1
 feel  that  the  people’s  representatives
 in  the  city  must  be  adequately  repre-
 senteg  on  the  advisory  board.  About
 the  compensation  question  I  am  not
 concerned  whether  big  land  lords  get
 compensation  or  not,  because  we  have
 not  been  able  to  bring  in  a  ceiling  on
 urban  property  and  if  in  the  protext
 of  metropolitan  railway  some  urban
 Properties  of  big  land  lords  can  be
 taken  away  it  will  be  good  for  the
 city.  ft  am  concerned  with  smaller
 people  who  have  got  a  small  house  in
 the  city.  When  you  are  going  to  com-
 Pensate  them,  their  compensation
 should  be  made  at  market  value.  That
 is  why  I  made  the  suggestion  in  res-
 pect  of  persong  whose  property  is  ac-
 quireqd.and  whose  worth  is  below
 Rs,  6000  per  annum.  That  is  only  for
 the  purpose  of  gmaller  people.  The
 bigger  people  who  have  big  houses
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 will  claim  damages  and  will  go  to  the
 arbitrator  or  court  and  you  give  anf
 amount.  This  ig  for  the  good  of  the
 People  of  Calcutta  I  am  happy  that
 now  at  least  the  tube  railway  has
 reached  a  point  from  which  there  is
 no  return.  1985  is  supposed  to  be  the
 scheduled  date  when  it  is  to  be  opened.
 The  Minister  hag  laid  the  foundation
 for  the  future.  From  Dum  Dum  to
 Tollygunge  is  only  one  section  of  the
 railway,  north-south  section,  Plans
 for  the  east-west  section  linking
 Howrah-Sealdah,  two  major  railway
 terminals  should  also  be  taken  up  be-
 cause,  unless  both  sections,  north-south
 and  east-west,  are  taken  up,  the  whole
 gamut  of  Calcutta  traffic  with  its  pro- blem  of  increasing  population—it  will
 go  up  to  123  lakhs  in  1986—could  not
 be  met.  I  am  very  happy  that  the
 Minister  has  been  taking  a  lot  of  inte-
 rest  in  thig  matter,  Formerly,  we  had
 a  Railway  Minister  Mr.  Kamalapathi
 Tripathi  who  used  to  get  all  his  work
 done  by  hig  Minister  of  State,  Shri
 Shafi  Qureshi.  Now  we  have  a  Rail-
 way  Minister,  Shri  Madhu  Dandavate, who  doeg  all  the  work  himself  and
 gives  nothing  to  Shri  Sheo  Narain..
 (Interruptions)

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  1  have  given  the  best
 engineer,

 AN  HON.  MEMBER:  We  want  some-
 thing  to  be  given  to  you.

 SHRI  SAUGATA  ROy:  I  support this  Bill  for  acceptance  and  in  conclu-
 sion,  I  woulg  like  to  mention  to  the
 House  a  wonderful  advertisement
 which  the  Metropolitan  Transport Project  hag  brought  forward.  It  is
 stated  in  that:  “We  want  to  add  that
 wing  to  the  Calcutta  whose  name  is
 Speed.”  Let  this  Project  bring  speed to  Calcutta.

 MR.  DEPUTY  SPEAKER:  We  have
 already  exhausted  the  time  allotted
 for  this  Bil.  I  am  allowing  five
 minute,  each  to  Shri  Durga  Chand  and
 Shri  Balbir  Singh.
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 थी  यों  अंद  (कांगड़ा):  उपाध्यक्ष
 महोदय,  यह  जो  मेट्रो  एल बेज  बिल  है  जिस
 पर  यह  बहसहो  रही है,  जहां तक  इस
 कानून  का  ताल्लुक है  मैतो  समझता हूं कि हं  कि
 कांग्रेस के  राज  में  1949  से  यह  आत  शुरू
 हुई  थी  ओर  आज  हमारे  साथी  जहां  हमारे

 लगे  मंत्री को  इस के  लिए  मुबारकबाद
 भर  बधाई दे  रहे हैं  वहां  साथ  साथ  यह
 भी  कद  रहेगे  कि  जनता  पार्टी  में  ऐसे  भी
 लोग  हैँ जो  इस  तरीके से  इतना  पैसा  खर्च
 करने का  विरोध  कर  रहेहैं।  लेकिन  मैं
 समझता हू ंहूं  कि  यद  एक  ऐसा  सबूत  है
 हमारी  पार्टी  की  तरफ  सै  आर  हमारी
 सरकार की  तरफ  से  कि  जो  काम  तीस
 साल से  पड़े  हुए  थे,  उनको हम  ने  उठाया
 हैऔर  उनको  पूरा  कर नेकी  कोशिश की
 जा  रही है।  इसमें  कोई  शक  नहीं कि
 इस  मेट्रो  रेले  के  कॉस्ट्रकशन  पर  250
 करोड़  रुपय  लगेंगे  इतना  भारी खर्चा इस
 में  है  जब  कि  हमारे देश  में  और  बड़ी बड़ी
 प्रॉब्लम्स हैं  जिन  को  हल  करने  की  जरूरत
 है,  लेकिन मैं  समझता हूं  कि  कलकता
 जैसे  शदर,  जिस में  कि  आबादी का  इतना
 कंजेश्चन  है,  कि  यातायात  कौ  कठिनाई
 को दूर  करने  के  लिए  अगर  कोई  योजना
 बनी है  तो  वह ठोक है।  लेकिन  आने  वाले
 वक्‍त में  बम्बई  ओर  दूसरे  शहरों से  भी  ऐसी
 हो  मांग  की  जायेगी।

 रेल  मंत्रालय  में  राज्य  मंत्री  (थी
 शिव  नारायण)  :  नहों,  अब  नहीं मांग  रहे
 हैं।

 आओ  दुर्गा  जब:  इस  बिलमें  दोतीन
 कलाजेग हैं हैं  जिन के  बारे में  हमारे  साथियों
 ने  किक  किया  हैः

 “The  Central  Government  may
 constitute  an  Advisory  Board  for
 every  metro  railway  for  the  pur-
 pose  of  assisting  or  advising  that
 Government  on  the  formulation  and
 co-ordination  of  plans  for  the  deve
 lopment  of  metro  railway....”

 मैं  मंत्री  महोदय से  यंह  निवेदन  करूंगा
 किस शस  ऐड वाइज अरी बोरे  में  लोकल  लोगों
 का  'री प्रेजेन्टेशन  ठीक  तरीके  से  होना
 चाहिए  ताकि  सरकार  को  वह  ठीक  तरीके
 &  ऐडवाइजअ  कर  सके  और  पाकिट्रेटर  का  इस
 भें प्रा विजन किया  -  गया  है  जो  काम्पैंसेशन

 का  असेसमेंट  करेगा  और  दूसरे  काम  करेगा।
 तो मैं  समझता हूं  कि  इस  के  एप्वाइंटमेंट
 मेंभी  सरकार  को  ओर  रेलवे  मंत्री जी  को
 ठीक  तरह  से  ध्यान  देना  चाहिए  ताकि  ठीक
 आदमी  इस  में  कायम  किए  जाय  |

 मैं  इतना  ही  कहते  हुए  इस  बिल  का
 समर्थन  करता  हूं  और  मैं  चाहूंगा  कि  यह
 मेट्रो  रेलवे  कलकत्ता शहर  की  भीड़भाड़
 को दूर  करने के  लिए  कायम हो  जाय।

 धरी  बलबीर  सिह  (होशियार पुर)  : उपाध्यक्ष  महोदय,  यह  250  करोड  रुपये
 का  प्रोजेक्ट जब  खत्म  होगा  तो  5  सौ
 करोड़  से  ऊपर  चेलों  जायेगा  क्योंकि
 आमतौर पर  जब  भी  कोई  ऐसी  खीज  सरकार
 पेश  करती  है  जिस  में  ढाई  at  करोड़  वाली
 बात  होती है  तो  खत्म  होने पर  वह  उस
 से कई गुना  ज्यादा हो  जाती है।  सवाल
 यह् हैकि  आज  क्या  हम  इस  काबिल हो  गए
 हैं  कि  कलकत्ता शहर  का  यातायात  ठीक
 करन ेके  लिए  ढाई सो  करोड़  रुपया  खर्च
 करना  शुरू कर  दे ंया  इस  देश में  जिन
 लोगो ंको  पानी  नहीं  मिलता  उन  के  लिए
 पानी  का  इंतजाम  करेंगी  लोगों के  सिए
 सड़क  का  कोई  इंतजाम  नहीं  है  उन  के  लिए
 सड़क  का  इंतजाम  करेगा  जिन  के.  लिए  खाने
 का  इंतजाम  नहीं  है  उन  के  लिए  खाने  का
 इंतजाम  करें?  क्या  इससे बड़ा  प्रोजेक्ट
 भोर  कोई  दूसरा हम  शुरू नदीं  कर  सकते?
 हमने  अपने  मेनिफेस्टो  में  वादा  किया  है  कि

 हम  दर  हाथ  को  काम  देंगे  इसलिए  हम  कोई
 ऐसा  प्रोजेक्ट  शुरू  करे  जिससे  कि  हर  हाथ
 को  काम  मिल  सके।  हमें  प्राथमिकताओं
 के  आधार पर  काम  करना  चाहिए।
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 शहर में  यातायात की  थोड़ी सी  सन्तुलित
 हो  जावे  उसके  लिए  हम  इतनी बढ़ी  रकम
 बच  करने  जा  रेहे  जबकि  राज  ही  क्याक्या
 आव रकमें श्री  चांद  राम  जी  ने  कहा  था,  अपने
 जवाब  में,  कि  नेशनल  हाई  बे  की  सड़कों को
 ठोक  करने के  लिए  पैसा  नहीं है।  मगर
 250  करोड़े  ब्या.  हिन्दुस्तान की  तमाम
 नेशनल  हाईवे को  ठीक  करन ेके  लिए
 खर्च  किया  जाये  ओर  उससे इस  देश  का
 यातायात  ठीक हो  जाये  ओर  तब इस  देश
 में  प्रगति  होन ेके  आद  हम  जो  कमाई  करेंगे
 उससे  कलकत्ता  ओर  दूसरे  शहरों  में  भूमिगत
 रेल  बना  देंगे।  इस  दृष्टि  इसपर
 गौर  करने  की  जरूरत है।  अगर  राज से
 दस  साल  पहले  कांग्रेस  सरकार ने  एक  काम
 शुरूकर  दिया  था और  जनता  पार्टी  विरासत
 में  सस  काम  को  जारी  रखे--यह कोई  सदी
 आत  नहीं  होगी  ।  जनता  पार्टी  की  सरकार
 को  ऐसी  आतें  करनी  चाहिए  और  ऐसे  क्राम
 करने  चाहिए  जिससे इस  देश  के  करोडों
 लोगी  को  सुविधा  मिल  सके।

 अगर  यह  रेल  बननी  ही  है  तो  इस  के  बारे

 में  मैं  कुछ  बातें  कहना  चाहेगा  t  काम्पैंसेशन

 के  बारे  में  कहा  गया  है  किप्रपर्टी ओनर
 को  90  परसेंट  मिलेगा  और  जो  उस  जमीन
 पर  बैठा  हुआ  है  उस  को  केवल  10  परसेंट  ही
 मिलेगा।  एक  आदमी  जो  पार्टी  का  मालिक
 है  वह  तो  सी  रुपया  या  पांच  सी  रुपया  लेता
 है  हर  महीने,  जोकि  स्लीपिंग  पार्टनर  है
 उस  को  तो 90  परसेंट  काम्पैंसेशन  मिलेगा
 लेकिन  जो उस जमीन  पर  बैठ  कर  काम

 करनेवाला  है,  जिसकी  कि  वहां  ट्रे कान
 हैया  कोईकारोबार  है  उसको  सिफ॑  10
 परसेंट  हो  मिलेगा--यह कहां  का  समाज-
 वाद  है?  समाजवाद की  इस  परिभाषा

 को  हमें  बदलना  होगा  कौर  हमें  देखना  होगा
 कि  वहां पर  बैठ  करजो  रोजी  कमा  रहा  है
 उसको  भी  उस  के  मुताबिक  पैसा  मिल  सके
 कौर  जो  उस  को  हम  बेरोजगार  कर  रहे  हैं
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 we  बाद  में  रोजगार  का  साधन  बना  सके।
 इसलिए 90  परसेंट  और  10  परसेंट  का

 जो  प्राचीन  रखा  गया  है  उसको  हमें
 बदलना  चाहिए।

 इसके  अलावा  हमें  क्पेंसेशन  की  कोई
 हद  भी  मकरंद  करनी  चाहिए  कि  किस  हद
 तक  कम् मेंसे शन  दिया  आयेगा  ।  एकतरफा
 तो  बड़ा  शोर  मचता  हैं,  आज  पंजाब  में
 साढ़े 17  एकड  की  एग्रीकल्चरल लैण्ड  की
 सीलिंग  है,  कुछ  और  प्रदेशों  में उस  से
 भी  कम  सीलिंग  होगी,  कहा  जाता  है
 कि  इससे  ऊपर  जो  भी  लैंड  हो  वह  बगैर
 कम्पेसिशन  के  ले  ली  जाये,  इसी  तरीके
 शहरों  के  लिये  भी  हमें  कोई  हद  मुकरने  करनी
 होगी  कि  इस  हद  के  आद  कोई  काम्पैंसेशन

 नहीं  दिया  जायेगा  a  इसके  साथ  ही
 इस  बात  को  भी  लाजमी  तौर  पर  देखना  होगा
 कि  जोछोटे  मालिक  हैं,  जो  छोटे  काम  करने
 वाले  हैं,  जिन  के  हाथ  से  काम  चला  आयेगा

 उन  को  ज्यादा  मुआवीया  दिया  आये

 और  जो  स्लीपिंग  पार्टनर हैं;  जो  लैंड-
 लाई हैं, हैं,  जिनका  वहां  कोई  काम  नहीं  है
 उन  केलिए हद  मुकर  की  जाये  कि  इससे
 ज्यादा  कम्मेन्सेशन उनको  नहीं  दिया  आयेगा

 इसके  अभागा एक  बात  यह  है  कि  जो
 सरप्लस  अमीन  होगी  उसको  गवर्नमेंट
 डिस्पोज आफ  करेगी  तो इसके  लिए  एक

 आबईिट्ररी  तोर पर  फैसला  कर  सके कि
 बह  जमीन  किसको  दी  जाये  या  इसको  नीलाम
 कर  दिया  जाये ।  यह  फैसला  होना
 चहिए कि  वह  आदमी  जो  हद  के  इन्दर है,
 जिनकी  आमदीद  थोडी  है  उन्हीं  को

 सरप्लस  होने  पर  वह  जमीन  मिलनी  चाहिए।
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 "  be.  reer  हूं  ै म  सरप्लस  हॉमोन  है,  बजाय  इसे  के
 प को बेच को  केज  है ख जीज्ास  करदें,  उस  को
 इस्तेमाल  में  लाया  जामा  चाहिये।  भा  बढ़े
 अडे  शहरों  में-यह बड़े  हमको  आत  है-
 ुसयुस्तान को को  आजादी  के  तीस  साक  ब  भी
 लाखों  लोग  अब-बढ़े  शहरों  में,  भटकता

 कैसे  शहरों  में  भी,  पटरियों  पर  बले
 आसमान  के नोचे  लेट  हैं।  इसलिये मैं
 चाहता ह  कि  उस  अमीर  को  छिस्थोज

 आफ  करने  के  अजय  उस  पर  छोटे-छौटे
 मकान  बनाये  जायें  ताकि  उन  लोगों  को

 सिर  छपाने  के  लिये  जगह  मिल  सके ।

 आप  जो  बिल  यहां  लाये  हैं--यह पास
 नो  होगा  ही,  लेकिन  आगे  के  लिये  आप
 इस  तरह  की  योजनाओं को  न  चलायें  ।
 अब  कभी  हमारे  पास  दौलत  भा
 जायगी,  हिन्दुस्तानअभीरहो  जायेगा,  उस
 वात  इस  तरह  की  ऐयाशी  हम  कर  सकते
 हैं,  उत्  वक्त हम  बड़े  शहरों  के  यातायात
 को  ठीक  करने  के  लिये  250 या  500  करोड़
 रुपया  कच  कर  सकें।  लेकिन  जब  तक
 इम  देश  के  लोगों  को  यह  सरकार  रोटी,
 कपड़ा  और  मान  नहीं  देती,  तब
 सक  द्य  तरह  ऐयाशी के  कामों  को  बन्द
 कर  के  रोटी,  कपडा  और  मकान  के  लिये
 शमिता  दवी  आसे  ।

 मैं  उम्मीद  करता  हे--अमाती  महोदय,
 इन  सभाओं  पर  अमल  करेंगे--जिन  लोगों
 को  कम्पेन्सेशन  मिलना  है,  उन  केलि
 हद  मुर्कारर  करेंगे,  जिन को  वहां  से  साह
 जारहा है,  अगर  वह  जमीन  काल तू
 साबित  होती  होते  वह  उन  को  फिर से
 वापस  मिल  आएगी  ।समाजवादी  विचार-
 धारा  केलाग  जमा।  पार्टी से  महे  उम्मीद
 करत हैं  किवह  समाजवाद  को  घारा कों कहो
 बहायेगी,  उस  के  प्रवाह  को  चलामेमी,  ताकि
 इस  देश  के  गरीब  लोग  कुछ  राहत  कोटू सास
 ले  सकें  ।
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 PROF.  MADHU  pamiaaber  ur.
 Deputy  Speaker,  I  m  ner  happy  that from  all.  sections  of  the  House  these

 in
 been  unanimqus

 support
 to  this

 AN.  HON.  MEMBER:  Except  Mer.
 Bajbir  Singh.

 PROF.  MADERU  DANDAVATE:  No,
 no.  All  have  supported  it.  My  arith-
 matic  is  not  bad.

 Let  me  make  ft  explicitly  clear  hat
 this  is  purely  an  enabling  Bill  which
 is  trying  to  overcome  certain  legal
 difficulties  that  are  likely  to  come  up
 in  executing  the  project  that  is  already
 there,  and  if  such  projects  are  there
 elsewhere  also,  we  anticipated  the
 same  difficulties  ang  thet  is  why  this
 enabling  Bill  is  there.

 Because  the  provisions  of  the  Bill
 are  very  much  non-controversial
 many  hon.  Members  utilised  this  op-
 portunity  to  project  their  views  about
 metro  system  and  the  difficulties  about
 the  underground  works  in  Calcutta.
 They  also  brought  in  financial  aspects.
 But  they  are  all  extraneous  to  the  main
 Bill.

 Sir,  I  may  be  permitted  to  narrate
 a  very  interesting  experience  of  mine.
 In  my  college  days  there  was  a  stu-
 dent  and  during  the  1942  movement,
 in  the  college  whenever  he  was  asked
 to  answer  any  question,  he  used  to
 bring  in  the  words  ‘national  revolu-
 tion’,  Mahatma  Gandhi  and  all  such
 things.  Once  the  Professor  of  English
 said:  “How  is  it  that  in  History  paper,
 Administration  paper  and  every  othe!
 paper  you  bring  in  the  name  of  ne-
 tiona}  revolution?”  That  lady  Profes-
 sor  once  asked  the  student  to  write
 an  essay  on  cow  and  that  student
 starteq  the  essay  stating  that  cow
 gives  us  milk.  but  we  want  revolution,
 and  he  wrote  an  essay  on  revolution.
 That  is  how  we  got  the  ‘revolution’
 into  the  picture.  I  must  admit  that
 the  same  thing  has  happened  in  this
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 1  do  not  blame  them  and  in  respect
 of  the  lest  among  them,  Mr.  Baibir
 Singh,  I  respect  his  views  and  for  what
 he  hag  said.  He  is  quite  right  and  I
 am  hundred  per’  cent  one  with  him
 that  we  do  not  want  a  repetition  of
 such  projects  in  the  country.  In  that
 case,  the  rural  development  will  suf-
 fer.  We  cannot  afford  to  undertake
 such  heavy  capital  intensive  schemes
 at  all  and  therefore,  we  have  time
 to  concentrate  on  a  project  which
 has  already  begun.  If  we  limited  to
 half  way,  there  will  be  more  loss.  And,
 therefore,  we  must  have  to  expedite
 the  implementation  of  the  scheme;
 and  whatever  difficulties  we  have  en-
 visaged,  we  are  trying  to  nut  them
 forward  through  the  Bill.  We  are  told
 that  the  procedure  that  is  there  in
 the  usual.  Land  Acquisition  Act  would
 be  quite  all  right.  But  it  has  been
 our  experience,  ang  particularly  the
 pleasant  experience  of  lawyers,  that
 whenever  legal  proceedings  proceed
 under  the  Land  Acquisition  Act,  it
 takes  a  lot  of  time.  Unnecessarily  the
 work  is  hampered.  That  is  why  we
 are  trying  to  simplify  the  procedure.
 The  aspect  which  is  basically  involved
 is  not  so  much  of  acquisition  of  land.
 No  doubt  some  aspect  of  acquisition
 of  land  js  there.  But  the  more  im-
 portant  aspect  is  the  acquisition  of
 the  user’s  rights.

 10,00  hrs,
 I  have  made  this  clear  in  my  intro-

 ductory  remark.  Very  often  there  is
 a  surface  on  which  certain  construc-
 tions  are  already  there  and  we  want
 to  have  an  underground  tunnel.  In
 that  case,  we  feel  that  those  rights
 below  the  surface  of  the  land,  are  to
 be  utilized.  Under  the  present  law,
 whenever  somebody  owns  a  piece  of
 land,  as  I  said,  right  from  the  Hell
 to  the  Heaven  he  has  the  ownership
 of  that  land.  Therefore,  we  want  that
 the  user’s  rights  should  be  available
 to  us.  And  85  a  result,  we  have  made
 certain  provisions.
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 ~A  lot.  of.  tals  about  “cafipéhsation’
 was  there.  But  many.  of  my.  friends
 have  forgotten—and  at  least  those  who havé‘a  progréssive  bent  of  mind  must
 remember—that  in  the  Sth  Lok  Sabha,
 many  of  us,  insisted  that  there  must
 be  an  amendment  of  the  Constitution,
 so  that  thé  right  of  property  does  not
 become  an  impediment  in  the  path  of
 socio-economic  transformation  of  the
 country,  And  therefore,  I  was  one
 among  those!  in  the  Sth  Lok  Sabha,
 long  prior  to  the  Emergency,  ‘who
 supporteq  a  bill  in  which  the  word
 ‘compensation’  was  dropped,  and  in  its
 Place  the  word  ‘amount’  was  introdu-
 ced.  It.  was  the  25th  Amendment.
 We  felt  that  unless  the  clause  of  com-
 pensation  was  removed.  it  was  likely
 to  be  interpreted  in  a  particular  way.
 And  if  the  word  ‘compensation’  is
 used,  the  direct  meaning  of  that  word
 is  the  just  equivalent  of  the  property
 acquired;  and  then  the  question  of
 market  value  will  come  into  the  pic-
 ture.  We  cannot  afforg  to  give  the
 market  value  every  time.  For  in-
 stance,  when  some  schemes  for  the
 poor  people:in  the  country  are  to  be
 undertaken,  we  cannot  afford  to  ac-
 quire  land  at  market  value.  And,
 therefore,  deliberately  the  5th  Lok
 Sabha  changed  the  old  constitutional
 provisions,  and  the  word  ‘compensa-
 tion’  was  dropped.  I  was  one  among
 those  who  actively  supported  it.  Now
 by  back-door  the  Janata  Party  does
 not  want  to  introduce  the  concept  of
 ‘compensation’  at  all,  because  that  will
 come  in  the  way  of  socio-economic  re-
 form  for  the  poor  people.  Therefore,
 whatever  provisions  have  been  men-
 tioned  here,  will  be  scrupulously
 gone  through.

 There  has  been  a  reference  to  the
 Competent  Authority,  Advisory  Board
 and  the  Arbitrator.  We  have  made  it
 explicitly  clear  what  exactly  our  de-
 finition  of  Competent  Authority  is;
 and  what  exactly.  we  mean  by  Advi-
 sory  Board,  and  by  Arbitrator.  The
 functions  of  these  3  authorities  are
 altogether  different.  Competent
 Authority  will  be  appointed  by  Gov-
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 to  the’  Railwelys  ‘for  a  ‘specific
 Purpose;  the  objectiong  yent  by  people
 can’  be  scrutinized.  2  "there  is  some
 disptite  ‘about  the’  amount  ‘to  be  paid,

 can  86  to  the  Arbitrator.
 As  far  as  the  Advisory  Board  is  con-
 cerned,  it  is  a  body  that  is  supposed
 to,  plan  and  coordinate  the  activities
 of  the  Metro  Railways.  And,  there-
 fore,  though  with  the  9९5  of  inten-
 tions  a  number  of  suggestions  have
 been  made  viz.  that  the  members  of
 the  local  authorities—the  Mayor  of
 the  Corporation  and  all  of  them—can
 be  associated,  those  suggestions  will
 be  extraneous  to  the  manner  in  which
 we  want  the  Advisory  Board  to  func-
 tion.  Therefore,  we  have  kept  a
 particular  composition.

 Here,  a  reference  was  Made  that
 we  should  be  able  to  have  the  usual
 provisions  of  the  Land  Acquisition
 Act.  But  I  must  point  out  that  if  we
 try  to  go  through  the  usual]  proce-
 dures,  there  are  likely  to  be  delays.
 For  instance,  my  friend  Shri  Parule-
 kar  has  raised  a  very  significant
 question.

 There  is  already  provision  fo:
 acquisition  and  demolition.  Clause
 21(1)  (a)  provides  for  demolition  of
 buildings  for  the  safety  of  Metro
 Railways.  For  that  compensation  is
 paid  under  clause  22,  So,  there  are
 going  to  be  many  possibilities.  In
 some  cases,  work  would  be  going  on
 below  a  particular  surface  ang  for
 that  we  would  be  using  certain  rights,
 which  are  not  there  with  us  by  law
 now.  In  some  cases,  if  we  feel  that
 from  the  point  of  view  of  safety,  some
 people  have  to  be  moved  to  alter-
 native  place  for  a  certain  duration
 only  and  they  are  to  be  brought  back
 efter  the  work  is  over  I  want  to
 assure  the  House  that  according  to
 the  Bill,  whether  rich  or  poor,  who-
 ever.  is  shifted  temporarily  on
 grounds  of  safety,  alternative  accom-
 modation  will  be  provided  by  us  and

 panies
 Ghpontible  for  hav-

 ig  ri  t.  That
 ian  xing  sue  “cheat

 8

 As  far.  as  other  rights  ; are  concern-
 ‘ed,  like:  how.  much  jis  the  amount, .  it
 4g-better  that  we  should  leave  them ‘to.  the  arbitrator.  Suppose  whatever
 hag  beon  decided  by  the  competent
 authority  is  not  acceptable,  in  that
 case,  the  matter  can  go  to  ‘the  arbi-
 trator.  We  have  also  fixed  the  time
 limit.  At  the  initial  stage,  it  is  21
 days  and  it  is  over,  when it  comes  to
 the  arbitrator.  Even  under  the  Arbi-
 tration  Act  the  limit  is  four  months.
 In  that  case,  the  entire  thing  can  be
 expedited  very  easily  and  there  will
 be  no  difficulty  at  all.  That  js  the
 Teagon  why  all  the  formulations  have
 been  made  in  a  particular  manner.

 The  hon.  Member,  Shri  Poojary,
 who  initiated  the  debate,  starteq  with
 the  rehabilitation  of  displaced  per-
 sons.  I  have  made  thet  point  expli-
 citly  clear.  As  far  as  the  other  parts
 of  his  speech  are  concerned,  they  are
 extraneous  to  the  debate  and  I  will
 not  refer  to  them.  For  instance,  he
 referred  to  the  World  Bank,  from
 where  we  are  going  to  get  money.
 There  is  0०  yuc-tion  of  participation
 from  the  World  Bank,  as  far  as  this
 project  is  concerned.  Anyway,  that
 is  extraneous  to  this  particular  ques-
 tion.

 16.68  hrs.

 {Surt  DHIRENDRANATH  Basu  in  the
 Chair].

 As  far  ag  my  friend,  Shri  Parulekar,
 is  concerned,  I  have  already  clarified
 that  point.  I  can  give  a  solemn
 assurance  that  there  is  no  tendency
 on  the  part  of  the  legislative  bodies
 in  the  country  to  intrude  into  the
 arena,  of  the  court’s  authority  and
 thereby  make  an  encroachment  on
 the  court's  authority.  He  said  that
 during  the  Emergency  we  have  found
 out  what  are  the  disastrous  conse-
 quences.  J  can  asSure  the  hon.  Mem-
 ber  that  only  you  cannot  go  to  the
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 Sener lower  courts  but,  es  ts  the  in-

 herent  right  of  wit  is Pca,  it
 cannot  be  taken  away  at  ell,  and  so
 Jong  as  the  Janata  Party  continues  to
 be  in  power,  that  right  will  always
 remain  inviolable.  I  can  give  that
 solemn  essurance.  But,  as  far  as  the
 other  proceedings  are  concerned,  they
 will  unnecessrily  delay  the  proce-
 dures,  That  is  the  reason  why  we
 have  said  that  these  matters  should
 not  be  made  justiciable,  as  far  as
 lower  courts  ere  concerned.  Other-
 wise,  there  would  be  more  and  more
 delay,  as  far  ag  the  execution  of  the
 project  is  concerned.  I  have  already
 replied  to  his  other  points.

 Our  friend,  Shri  Basu,  raised  a
 number  of  points.  They  have  noth-
 ing  to  do  with  the  Bill.

 AN  HON.  MEMBER;  He  is  in  the
 Chair  now.

 PROF,  MADHU  DANDAVATE:  I
 am  sorry.  I  did  not  notice  that  you
 are  in  the  Chair.  After  all,  I  am  ea
 Professor  and  a  professor  is  absent-
 minded.  So,  I  forgot  you  are  in  the
 Chair.  Sir,  when  you  are  in  the
 Chair,  I  cannot  say  that  you  made
 irrelevant  references.  So,  J  must  try
 to  find  relevance  even  in  your  irrele-
 vant  references,  While  sitting  in  that
 Chair,  you  would  not  be  irrelevant,
 but  while  sitting  on  the  other  side,
 you  may  make  certain  remarks  with
 the  best  intention  of  finding  out  what
 are  the  facts  and  figures.

 Sir,  you  wanted  to  know  what  is
 the  extent  of  this  particular  scheme.
 It  is  18.3  km.  You  algo  wanted  to
 know  how  much  of  it  is  private  pro-
 perty.  I  am  happy  to  say  that  it  is
 only  3  k.m.  which  38  private  property.
 As  far  as  the  rest  of  the  property  is
 concerned,  you  need  not  be  worried
 at  all  that  a  106  of  complications
 would  be  created.

 I  can  assure  the  House  that  this
 particular  scheme  will  be  expedited.

 «FUL. 95, 198 -  servation of  Hoek).  ae

 The  various  provisions
 cata

 Whenever 1 referred  to  any:  particular  suthority,

 ‘eccntent
 authority,  Board  or  arbitra.

 »  we  have  specifically defined  what
 ban  %  int by th  wha  exact
 ly  ig  the  scope  of  the  jurisdiction ete.
 Everything has  been  mentioned.

 औक्षमम्त दले  :  कोर्ट  को  जिस-

 फिक्शन  के  बार  में  बही  तो  बताया  गया  है।
 PROF.  MADHU  DANDAVATE;:

 Therefore,  as  I  told  you,  as  fer  as
 courts  are  concerned,  the  jurisdiction
 is  not  completely  ruled  out.  The  only
 thing  is  that  we  do  not  want  all  these
 matters  to  go  to  the  lower  courts  and
 thereby  create  obstacles  in  the  path
 of  execution.  That  is  the  reason  why
 we  have  brought  provisions  to  that
 effect.

 I  thought  that  this  Bill  would  be
 disposed  of  within  half  ay  hour  or
 one  hour.  That  was  my  confidence,
 but  I  found  that  because  Members
 wanted  to  express  their  grievances  on
 this  issue,  they  went  off  the  track.
 Anyway,  I  am_  very  happy  that  that
 also  helped  me.

 SHRI  SAUGATA  ROY:  On  ४
 point  of  order.  Js  there  any  rule
 that  when  we  are  speaking  on  a  Bill,
 we  should  not  speak  on  the  generel
 principles  of  the  Bill  and  we  have  to
 stick  only  to  the  provisions  of  the
 Bill?

 PROF.  MADHU  DANDAVATE:
 I  do  not  want  to  hurt  the  hon.  Mem-
 ber,  but  let  me  say  that  the  financial
 outlays  of  the  Metro  scheme  are  not
 at  all  connected  with  this  enabling
 Bill  which  is  purely  of  a  legal  nature.
 If  I  were  in  your  place,  in  order  ta
 focus  the  attention  of  the  country  on
 the  scheme,  I  would  have  done  the
 game  thing,  but  because  I  am  a  Min-
 ister,  1  cannot  do  it,  but  I  can  point
 out  to  you  that  it  is  extraneous  to
 the  actual  content  of  the  Bill.
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 T  am  very  happy  that  unanimously all  the  sections  of  the  Housé  have
 supported  the  Bill.  Some  amend-
 mentj‘ate  there.  Those  who  wanted
 the  Bill  to  be  circulated  to  elicit  pub-
 lic  opinion  have  withdrawn  their
 amendments  by  withdrewing  them-
 selves  from  the  House.  Therefore,
 those  amendments  have  not  come  up.
 As  far  83  the  other  amendments  are
 concerned,  I  respect  their  spirit.  I
 can  assure  Dr.  Ramji  Singh  and  others
 that  some  of  the  points  that  they
 have  made  regarding  the  conduct  of
 the  Metro  Railways,  once  they  are
 constructed,  can  be  part  of  another
 Bill  to  be  brought  before  the  House.
 As  far  as  this  Bill  is  concerned,  it  is
 mainly  concerned  with  acquisition
 proceedings  and,  therefore,  let  it  re-
 main  restricted  to  that.  Therefore,  I
 would  humbly  request  all  the  Mem-
 bers  of  the  House  who  have  tabled
 amendments  to  withdrawn  them,  as
 they  are  not  of  8  basic  nature,  and
 allow  the  Bill  to  be  passed
 unanimously.

 MR.  CHAIRMAN:  The  question  is:
 “That  the  Bill  to  provide  for  the

 construction  of  works  relating  to
 metro  railways  in  the  metropolitan
 cities  and  for  matters  connected
 therewith,  be  taken  into  considera-
 tion.”

 The  motion  was  adopted.

 MR,  CHAIRMAN:  Clause  2.  Shri
 Anint  Dave.

 SHRI  ANANT  DAVE  (Kutch):
 Not  moving.  ;

 MR.  CHAIRMAN:  The  question  is:

 “That  Cluase  2  stand  ‘part  of  the
 Bill”

 The  motion  was  adopted.

 Clause’  2  wai,  gfded  to  the  8

 MR.  CHARMAN:  “The:  question  is:

 “That  Clause  ्  stand’  ‘part  of  the

 Clause  31 was  added  to  the  Bill,

 MR.  CHAIRMAN: en  4,  Shri
 Saugata  ‘Roy:

 SHRI  SAUGATA  ROY:  Not
 moving.

 MR,  CHAIRMAN:  The  question  is:

 “That  Clauses  4  to  6  stand  part
 of  the  Bill.”

 The  motion  was  adopted.

 Clauses  4  to  6  were  added  to  the  Bill.

 MR.  CHAIRMAN;  The  question  is:

 “That  clause  7  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  7  was  added  to  the  Bill.

 Clauses  8  to  38  were  added  to  the  Bill.

 MR.  CHAIRMAN:  Now  clause.  39
 Mr,  Parulekar,  are  you  moving  your
 amendment?

 SHRI  BAPUSAHEB'  PARULEKAR
 (Ratnagiri):  Sir,  though  1  am  not
 moving  my  amendment,  I  want  to
 make  the  position  very  clear.  Now,
 you  have  mentioned  in  this  clause  that
 no  suit  or  application  for  injunction
 shall  lie  in  any  court  against  the  Cent-
 ral  Government  or  the  metro  railway
 administration  or  any  officer  in  res-
 pect  of  any  work  done  by  it.  Suppose,

 “tomorrow,  somebody  comes  and  starts
 digging  in  my  iand,  I  shall  be  de-
 barred  from  going  to  the  court  under

 ‘the  provisions  of  this  Act.  Therefore,
 T  request  you  to  kindly  consider  this
 amendment.  It  will  make  the  posi-
 tion  very  clear  if  you  add  these  words
 ‘whieh  -I-  have  mentioned  in  my
 amendment.

 PROF:  -MADHU  DANDAVATE:
 Let  me  clarify  this  that  it  is  only  in
 pursuance  of  this  Act.
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 MR.  CHAIRMAN:  ‘The  question  is:

 “That  clause  39  stand  pert  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  39  was  added  to  the  Bill.

 Clauses  40  to  45  were  added  to  the
 Bit.

 MR.  CHAIRMAN:  Now,  I  take  up
 the  Schedule,  the  Clause  1,  the  Enact-
 ing  Formula  and  the  Title  together.

 SHRI  SAUGATA  ROY:  I  have  an
 amendment  to  Clause  1.  I  only  want-
 ed  to  change  the  name  of  the  Bill  from
 “Metro”  to  ‘“Bhugarbha’..  When  I
 suggested  that,  the  Minister  said  that
 there  is  a  danger  of  miscarriage.  I
 think,  an  Indian  name  would  be  more
 suited  to  Indian  conditions.

 PROF,  MADHU  DANDAVATE:
 I  saig  it  in  a  lighter  mood.  The  fact
 is  that  this  Bill  concerns  the  project
 which  will  be  principally  under-~
 ground  but  a  part  of  the  project,  in
 some  cases,  can  also  be  overground.
 We  cannot  cal]  it  partly  “Bhugarbhe”
 and  partly  overground.  Therefore,
 it  is  better  let  it  remain  as  it  is.

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Schedule,  Clause  1,  the
 Enacting  Formula  and  the  Title
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 The  Schedule,  Clause  1,  the  Enacting
 Formula  and  the  Title  were  added  to

 the  Bill.

 PROF,  MADHU  DANDAVATE:  1
 move:

 “That  the  Bill  be  passed.”
 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bil)  be  passed.”
 The  motion  was  adopted.

 —

 1622  bre.

 INDIAN  EXPLOSIVES  (AMEND-
 MENT)  BILL

 MR.  CHAIRMAN:  The  House  will
 now  take  up  the  consideration  of  the
 Indian  Explosives  (Amendment)  ‘Bil,
 Shri  George  Fernandes.

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  Mr.
 Chairman,  Sir.  1  move:

 “That  the  Bill  further  to  amend
 theIndian  Explosive  Act,  1884,
 be  taken  into  consideration.”

 This  is  an  amending  आ  which  is
 of  a  technical  nature.  The  amend-
 ments  that  are  sought  to  be  moved
 to  the  Indian  Explosives  Act  of  1884
 are  based  on  the  recommendations  of
 a  committee  that  was  appointed  in
 September,  1966  to  study  the  working
 of  the  Indian  Explosives  Act  and  the
 rules  framed  under  it.  The  com-
 mittee  was  expected  to  submit  18
 report  in  three  months’  time.  It  was
 a  departmental  committee,  multi-dis-
 ciplinary,  and  was  expected  to  sub-
 mit  its  report  in  three  months.  It
 took  a  year  and  three  months  to
 finally  submit  its  report.  Therefore.
 the  Government  took  about  a  year
 and  four  months  to  go  through  the
 report  and  come  to  certain  eonclu-
 sions.  Then,  an  officer  was  appoint~
 ed  to  draft  the  Bill.  But  this  appoint-
 ment  took  place  four  years  and  two
 months  after  the  Government  hed
 considered  the  recommendations  of
 the  Committee.  The  officer  himself
 took  two  yesrs  and  three  months  to
 draft  the  Bill  which  is  of  a  technical
 nature  and  is  based  on  the  recom~
 mendations  of  a  committee  which

 by  the  Govern-
 ment.  All  this  hes  taken  about  ten

 Between  September,  1966  and
 towards  the  end  of  1976,  the  draft
 Bill  wag  got  ready  to  amend  the  Act


